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PREFACE

The Edifice of the modern Indian political system revolves around the pivotal position
enjoyed by the Parliament of India. It is the supreme representative institution of the people and
is the living symbol of not only their freedom and sovereignty but also of their hopes and
aspirations. Parliament’s pre-eminent position in India’s democratic polity is a matter of
fundamental principle in constitutional theory as well as an established fact of our national life.

In terms of article 79 of the Constitution, the Parliament of India is a bicameral legislative body
consisting of the President of India and two Houses known as the Council of States (Rajya Sabha) and
the House of the People (Lok Sabha). Lok Sabha is a directly elected House and its members are drawn
from amongst the common people. The normal term of a House is of 5 years. So far, eleven
Lok Sabhas have been elected on the basis of universal adult suffrage and the present House was
elected in 1996.

As in the case of similar studies brought out with respect to earlier Lok Sabhas, the objective of
this study is to provide an analysis of the work done by the Tenth Lok Sabha in major fields during
its eventful life span of four years and ten months. This is sought to be done by means of articles,
statements and statistical tables supplemented by brief introductory notes. An attempt has also been
made to present a comparative picture with regard to the socio-economic background of members of
the earlier Lok Sabhas and work done by them.

One of the noteworthy features of the Tenth Lok Sabha, which held 16 sessions consisting of
423 sittings lasting over 2527 hours, was the enactment of as many as 10 Constitutional Amendments—
important among them being, The Constitution (Sixty-ninth Amendment) Act, 1991 to provide for a
Legislative Assembly and a Council of Ministers for the Union territory of Delhi; The Constitution
(Seventy-first Amendment) Act, 1992 to provide for inclusion of Konkani, Manipuri and Nepali
languages in the Eighth Schedule to the Constitution; The Constitution (Seventy-third Amendment)
Act, 1992 pertaining to Panchayati Raj Institutions; and The Constitution (Seventy-fourth Amendment)
Act, 1992 relating to urban local self-government.

A perusal of various types of business transacted during the Tenth Lok Sabha would reveal that
economic and financial matters dominated the business of the House. A record number of 3,30,325
notices of questions were received from members during the Tenth Lok Sabha. However, given the
procedural restrictions of admission of a fixed number of Starred and Unstarred Questions per day in
Parliament, only 90,695 of them, representing 27 per cent of the total were admitted.

Some of the prominent issues that generated intense heat during the tenure of the Tenth
Lok Sabha were the Bofors gun deal, the contract with M/s ABB for purchase of electric locomotives,
Ram Janma Bhumi-Babri Masjid issue, the Election Commission’s decision on postponement of Jammu
& Kashmir Legislative Assembly elections and Pakistan sponsored terrorism there, electoral reforms,
the Vohra Committee Report on criminalisation of politics, the Hawala Scandal and the securities and

banking scam.

A major leap forward towards strengthening the parliamentary committee system was the setting
up of the seventeen Departmentally-related Standing Committees in the Indian Parliament during the
Tenth Lok Sabha. With the help of these committees, an indepth scrutiny of Demands for Grants of
all the Ministries/Departments has now become possible.



(if)

Parliament of India had the proud privilege of hosting as many as four inter-parliamentary
Conferences during the term of the Tenth Lok Sabha, by far the highest number of such Conferences
during the tenure of any single Lok Sabha.

The Tenth Lok Sabha witnessed many changes and developments of far-reaching nature. Significant
among them were the televising of parliamentary proceedings with a view to offering the public a
better avenue to assess their representatives’ parliamentary performance and introduction of a novel
scheme known as ‘MPs’ Local Area Development Scheme’ for small works of capital nature to be done
on the recommendations of the members in their constituencies.

Yet another noteworthy development during the Tenth Lok Sabha had been the tabling of the first
ever motion for the impeachment of a sitting judge of the Supreme Court. Though negatived, it was
the only such instance ever in the history of Independent India.

It is hoped that this study will prove to be of immense use to researchers, legislators and all those
who are engaged in the study of the functioning of parliamentary institutions and processes.

New DeLHI S. GOPALAN
September 1997 Secretary-General
Lok Sabha
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President, Dr. Shanker Dayal Sharma arriving at Central Hall of Parliament House to inaugurate the
Budget Session of Parliament on February 26, 1996

——

Speaker, Lok Sabha, Shri Shivraj V. Patil with Indian Parliamentary Group (I.P.G.) members after the
annual general meeting of the L.LP.G. on August 25, 1993



Speaker, Lok Sabha, Shri Shivraj V. Patil sharing views with Leaders of Parties/Groups
at a luncheon party on February 11, 1995

R B

5
-

R A DS A

President, Dr. Shanker Dayal Sharma addressing the delegates attending the 89th Inter-Parliamentary Conference
at its inaugural ceremony in the Central Hall on April 12, 1993



Speakers of SAARC Parliaments (From left — Speaker of (i) Citizens’ Majlis of Maldives (ii) Bangladesh Parliament
(iii) Lok Sabha (Indian Parliament) (iv) National Assembly of Pakistan (v) Sri Lankan Parliament
(vi) National Assembly of Bhutan (vii) House of Representatives of Nepal)

g Reelt, 22- 24 gard 1995
FIRST CONFERENCE OF

THE ASSOCIATION OF SAARC SPEAKERS AND PARLIAMENTARIANS
a New Delhig22-24 July 1295 =

.

Delegates attending the First Conference of the Association of SAARC Speakers and Parliamentarians
held in New Delhi from July 22—24, 1995



Speaker, Lok Sabha, Shri Shivraj V. Patil delivering the inaugural address at the Sixth Commonwealth
Parliamentary Seminar on January 17, 1994 at Vigyan Bhavan
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President of South Africa, Shri Nelson Mandela addressing the Members of Parliament in the Central Hall on the
occasion of unveiling of the statue of first Prime Minister of India Pt. Jawaharlal Nehru on January 26, 1996
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Vice-President, Shri K.R. Narayanan inaugurating the newly formed seventeen Departmentally-related
Standing Committees at a function in the Central Hall on March 31, 1993

Chinese Parliamentary Delegation with Speaker, Lok Sabha, Shri Shivraj V. Patil
in New Delhi on December 1, 1993



Turkish Parliamentary Delegation with Speaker, Lok Sabha, Shri Shivraj V. Patil
in New Delhi on January 31, 1995

Egyptian Parliamentary Delegation with Speaker, Lok Sabha, Shri Shivraj V. Patil
in New Delhi on May 13, 1994



South African Parliamentary Delegation with Speaker, Lok Sabha, Shri Shivraj V. Patil
in New Delhi on September 20, 1995
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Distinguished gathering on the occasion of the unveiling of the statue of the Father of the Nation, Mahatma Gandhi
in Parliament House Estate on October 2, 1993



Distinguished gathering on the occasion of unveiling of the statue of Bharat Ratna Pt. Govind Ballabh Pant
in Parliament House on June 1, 1995

Prime Minister, Shri P.V. Narasimha Rao releasing a book ‘Rajiv Gandhi and Parliament’ at a function
in Parliament House Annexe, New Delhi on August 20, 1991



Prime Minister, Shri P.V. Narasimha Rao presenting the Pt. G.B. Pant Memorial Society’s Best Parliamentarian Award
for the year 1994 to Shri Atal Bihari Vajpayee, Leader of Opposition in Lok Sabha at a function held on August 17, 1994

President, Dr. Shanker Dayal Sharma presenting the Best Parliamentarian Award, instituted by the
IPG for the year 1995, to Shri Chandra Shekhar at a function held on December 12, 1995



Prime Minister, Shri P.V. Narasimha Rao presenting the Pt. G.B. Pant Memorial Society’s Best Parliamentarian Award for
the vear 1992 to Shri Indrajeet Gupta on September 23, 1992 in Central Hall on the occasion of the two-day

Conference on “Discipline and Decorum in Parliament and State Legislatures’



Distinguished gathering on the occasion of unveiling of the statue of the first Prime Minister of India
Pt. Jawaharlal Nehru in Parliament House on January 26, 1995



Distinguished gathering on the occasion of unveiling of the statue of Maulana Abul Kalam Azad
in Parliament House on March 15, 1996

Distinguished gathering on the occasion of unveiling of the statue of the former Prime Minister of India,
Smt. Indira Gandhi in Parliament House on January 27, 1996



Distinguished gathering on the occasion of unveiling of the statue of former Deputy Prime Minister,
Shri Yashwantrao B. Chavan in Parliament House on May 3, 1994
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Distinguished gathering on the occasion of unveiling of the statue of former Deputy Prime Minister,
Babu Jagjivan Ram in Parliament House on August 25, 1995
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Distinguished gathering on the occasion of unveiling of the statue of Pt. Ravi Shankar Shukla

in Parliament House on December 22, 1995
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TENTH LOK SABHA—A GENERAL SURVEY

After the Tenth General Elections held in
May - June 1991 under article 81 of the Constitution,
the Tenth Lok Sabha was constituted on June 20, 1991
and the first sitting of the House was held on July
9, 1991. The five-year term of the Lok Sabha was to
expire on July 8, 1996. It was, however, dissolved on
May 10, 1996. There were in all 16 sessions of the House
covering a period of 714 days. The number of days on
which the House actually sat was 423.

Election of the Speaker and the Deputy Speaker

The election to the office of the Speaker took place
on July 10, 1991 and Shri Shivraj V. Patil was elected
unanimously as the Speaker.

The election to the office of the Deputy Speaker
was held on August 13, 1991. Two motions proposing
the names of Shri S. Mallikarjunaiah and another
proposing the name of Shri Rasheed Masood were
moved. The motion proposing the name of
Shri Mallikarjunaiah was adopted by the House by
division and Shri Mallikarjunaiah was declared elected
as the Deputy Speaker.

Leader of the House

Article 74 of the Constitution of India lays down
that there shall be a Council of Ministers with the Prime
Minister as the head to aid and advise the President in
the exercise of his functions. The Leader of the House
is defined in the Rules of Procedure and Conduct of
Business of the Lok Sabha as “the Prime Minister, if he
is a member of the House, or a Minister who is a member
of the House and is nominated by the Prime Minister to
function as the leader of the House”.

The Leader of the House draws up the programme
of official business to be transacted in a Session of
Parliament. He has the right to address the House
whenever he likes. During the Tenth Lok Sabha,
Shri Arjun Singh was the Leader of the House from
July 10, 1991 to December 6, 1991 when Shri P.V.
Narasimha Rao took over as such. Shri Rao remained
as Leader of the House from December 6, 1991 to
May 10, 1996—the date of dissolution of the Tenth Lok
Sabha.

Leader of the Opposition

As defined under the “Salary and Allowances of
Leaders of Opposition in Parliament Act, 1977", the term
‘Leader of the Opposition’ means that member of the
Rajya Sabha or the Lok Sabha, who, for the time being,
is the Leader in that House of the Party in opposition
to the Government, having the greatest numerical
strength and recognised as such by Chairman of the
Rajya Sabha or the Speaker of the Lok Sabha.

The Leader of the Opposition (in the Lok Sabha
and the Rajya Sabha) is accorded statutory recognition
and given salary and certain other facilities and
amenities under the “Salary and Allowances of Leaders
of Opposition in Parliament Act, 1977".

There were two Leaders of the Opposition in the
Tenth Lok Sabha, first Shri L.LK. Advani of Bharatiya
Janata Party from June 21, 1991 to July 25, 1993 and
second Shri Atal Bihari Vajpayee of the same Party from
July 26, 1993 to May 10, 1996.

Sittings and Duration

Compared to the times of the Central Legislative
Assembly and the Constituent Assembly (Legislative),
there has been a marked increase in the number of actual
sittings of the House and their duration from 1951
onwards, revealing an upward trend in the legislative
and deliberative activities of Parliament. Thus, from 1929
to 1951 the average annual duration of the sittings was
69 days as against 124 days between the years 1952 to
1970. Though, the average annual sittings from 1971 to
1995 comes to 94 days, yet the average duration per
sitting was 6 hours, 38 minutes as compared to 6 hours,
37 minutes during 1952-1970 and 5 hours, 36 minutes
during 1929 to 1951.

During its span, the Tenth Lok Sabha held 423
sittings with a duration of 2527 hours, 5 minutes as
against 109 sittings with a duration of 754 hours during
the Ninth Lok Sabha;*-485 sittings with a duration of
3,223 hours, 52 minutes during the Eighth Lok Sabha;
464 sittings with a duration of 3,324 hours during the
Seventh; 267 sittings of about 1,753 hours’ duration
during the Sixth; 613 sittings of about 4,071 hours’

* The life of the Ninth Lok Sabha was one year, two months and
twenty six days.
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TENTH LOK SABHA—A GENERAL SURVEY

duration during the Fifth; 467 sittings of about 3,029
hours’ duration during the Fourth; 578 sittings of about
3,733 hours’ duration during the Third; 567 sittings of
about 3,651 hours’ duration during the Second; and 677
sittings of about 3,784 hours’ duration during the First
Lok Sabha. The average duration of a sitting during the
Tenth Lok Sabha comes to 5 hours and 58 minutes as
compared to7 hours, 30 minutes of the Ninth Lok Sabha;
7 hours, 4 minutes of the Eighth; 7 hours, 9 minutes of
the Seventh; 6 hours, 33 minutes of the Sixth; 6 hours,
38 minutes of the Fifth; 6 hours, 15 minutes of the Fourth;
6 hours, 27 minutes of the Third; 6 hours, 26 minutes of
the Second; and 5 hours, 25 minutes of the First Lok
Sabha.

President’s Address

Under article 87(1) of the Constitution, the President
addresses both Houses of Parliament. During the span
of the Tenth Lok Sabha, the President addressed both
the Houses of Parliament assembled together six times,
viz., at the commencement of first, third, sixth, ninth,
thirteenth and sixteenth sessions. The matters referred
to in the President’s Addresses were discussed in detail
on each occasion on a Motion of Thanks. The total time
devoted to these discussions was 84 hours, 03 minutes
or 3.32 per cent of the total time taken.

Time Taken on Various Kinds of Business

claimed the maximum, i.e. 560 hours, 03 minutes or

22.16 per cent as against 16.23 per cent in the Ninth Lok

Sabha, 25.00 per cent in the Eighth, 23.99 per cent in the

Seventh, 23.51 per cent in the Sixth, 27.55 per cent in the

Fifth, 22.08 per cent in the Fourth, 23 per cent in the

Third, 28.2 per cent in the Second and 48.8 per cent in
;y the First Lok Sabha.

The time devoted to discussion on Budgets in the
Tenth Lok Sabha was 17.38 per cent of the total as against
16 per cent of the total in the Ninth Lok Sabha, 21.74
per cent in the Eighth, 20.84 per cent in the Seventh,
23.26 per cent in the Sixth, 1.64 per cent in the Fifth,
19.30 per cent in the Fourth, 25 per cent in the Third,
20.9 per cent in the Second and 18.5 per cent in the First
Lok Sabha.

The percentage of time taken on Questions during
the Tenth Lok Sabha was 11.80 as compared to 10.14 in
the Ninth Lok Sabha, 12.80 in the Eighth, 12.20 in the
Seventh, 13.70 in the Sixth, 12.61 in the Fifth, 15.94 in
the Fourth, 15.1 in the Third and the Second each
and 14.5 in the First Lok Sabha.

The percentage of time taken on Resolutions in the
Tenth Lok Sabha was 6.23 as compared to 5.77 in the
Ninth Lok Sabha, 5.47 in the Eighth, 3.96 in the Seventh,
3.72 in the Sixth, 5.17 in the Fifth, 6.45 in the Fourth,
5.9 in the Third, 5.5 in the Second and 6.3 in the First
Lok Sabha.

The time taken on Motions in the Tenth Lok Sabha
was 6.33 per cent of the total time as against 4.34 per
cent in the Ninth Lok Sabha, 3.66 per cent in the Eighth,
6.35 per cent in the Seventh, 10.70 per cent in the Sixth,
6.55 per cent in the Fifth, 9.22 per cent in the Fourth,
13.2 per cent in the Third, 13.7 per cent in the Second
and 7.1 per cent in the First Lok Sabha.

A recent development in the functioning of the Lok
Sabha has been the frequent adjournments of the House
due to interruptions/disorderly scenes which have
resulted in loss of about 10 per cent of the time of the
House during the Tenth Lok Sabha.

Questions

A total of 3,30,325 notices of Questions were
received from members during the Tenth Lok Sabha as
against 75,228 during the Ninth Lok Sabha; 2,50,098
during the Eighth; 2,69,221 during the Seventh; 1,37,045
during the Sixth; 2,52,700 during the Fifth; 2,64,742
during the Fourth; 1,62,334 during the Third; 1,33,228
during the Second; and 71,907 during the First Lok
Sabha. Out of the notices received, 90,695 Questions
representing 27.45 per cent of the total were admitted
during the Tenth Lok Sabha. The corresponding figures
for the Ninth, Eighth, Seventh, Sixth, Fifth, Fourth, Third,
Second and First Lok Sabhas were 21,550 or 28.64 per
cent; 98,390 or 39.34 per cent; 1,02,697 or 38.14 per cent;
51,209 or 37.35 per cent; 98,606 or 39.02 per cent; 95,538
or 35.30 per cent; 58,440 or 35 per cent; 62,800 or 47 per
cent; and 43,350 or 61 per cent of the total received and
admitted, respectively.

Of the total Questions admitted, 82,469 or 90.93 per
cent were unstarred; 8,219 or 9.06 per cent were starred;
and only 6 or 0.01 per cent were Short Notice Questions.

The Ministers to whom the largest number of
Questions were addressed were those of Finance (7,824);
Raijlways (6,172); Human Resource Development (4,316);
Health and Family Welfare (4,221); and Agriculture
(4,167).

Legislative Work

During the Tenth Lok Sabha, a large number of
legislative measures pertaining to constitutional,

administrative, social, financial and legal spheres were
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TENTH LOK SABHA—A GENERAL SURVEY

brought on the Statute Book. The number of enactments

aggregated 275 of which 164 related to economic and

financial subjects. The Constitution was amended ;
10 times. Important Constitution Amendment Actsz
were—(i) The Constitution (Sixty-ninth Amendment)i
Act, 1991 to provide for a Legislative Assembly and a

Council of Ministers for the Union Territory of Delhi;

(ii) The Constitution (Seventy-first Amendment) Act,

1992 to include Konkani, Manipuri and Nepali languages

in the Eighth Schedule of the Constitution; (iii) The

Constitution (Seventy-second amendment) Act, 1992

providing for increased reservation of seats for

Scheduled Tribes in the Legislative Assembly of Tripura;

(iv) The Constitution (Seventy-third) Amendment Act,

1992 pertaining to Panchayati Raj institutions; and

(v) The Constitution (Seventy-fourth Amendment) Act,

1992 relating to Municipalities.

Among the laws enacted in other spheres, mention
may be made of: The Places of Worship (Special
Provisions) Act, 1991; The Government of the National
Capital Territory of Delhi Act, 1992; The National
Commission for Minorities Act, 1992; The Gold Bonds
(Immunities and Exemptions) Act, 1993; The Acquisition
of Certain Areas at Ayodhya Act, 1993; The SAARC
Convention (Suppression of Terrorism) Act, 1993; The
National Commission for Safai Karmacharis Act, 1993;
The Protection of Human Rights Act, 1994; The
Transplantation of Human Organs Act, 1995; The Delhi
Rent Act, 1995; The Wakf Act, 1995.

Adjournment Motions

During the span of the Tenth Lok Sabha, notices of
as many as 608 adjournment motions were received. Of
these, 4 notices on 4 subjects were admitted and
discussed for a total time of 22 hours and 34 minutes.

The matters discussed through these adjournment
motions related to—Bombay bomb blasts, sugar import,
Assam situation and Pakistan sponsored terrorism
(Charar-e-Sharief incident).

No-Confidence Motions

During the Tenth Lok Sabha three notices of Motion
of No-Confidence in the Council of Ministers were
received. These three motions were discussed for a total
time of 54 hours and 04 minutes but all were negatived
after division. Notice of one Motion of Confidence in
the Council of Ministers under Rule 191 was also
received, discussed and adopted.

Calling Attention Notices

As many as 3,320 Calling Attention Notices under
Rule 197 were received during the Tenth Lok Sabha. Of
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these, 144 were admitted representing 4.3 per cent of
the total. In response to the notices admitted,
12 Statements were made in the House by the Ministers
concerned.

Motions

Several discussions on matters of urgent public
importance were raised during the Tenth Lok Sabha
through motions under Rule 191 (No-day-yet-named
Motions); Rule 342 (for taking into consideration a policy
or a situation or a statement or any other matter); Rule
193 (Short duration discussions on matters of urgent
public importance); and Rule 55 (Half-an-hour
discussions on matters of sufficient public importance
arising out of answers to Questions).

Thirty-three short duration discussions under Rule
193 were held and fourteen motions under Rule 191
and Rule 342 were discussed. The number of Half-an-
hour discussions held under Rule 55 was sixteen.

Some of the important discussions raised under
Rule 193 related to flood and drought situation in the
country, general deterioration of law and order situation
in various parts of the country, Bofors gun deal
investigations, securities scam, Bombay bomb blasts,
Uruguay Round of Multilateral Trade Negotiations,
atrocities on women, and economic situation in the

country.

Resolutions

In all 122 resolutions were discussed during the
Tenth Lok Sabha as against 34 in the Ninth Lok Sabha,
83 in the Eighth, 110 in the Seventh, 36 in the Sixth, 140
in the Fifth, 79 in the Fourth, 84 in the Third, 83 in the
Second and 67 in the First Lok Sabha. Out of the 122
resolutions taken up by the Tenth Lok Sabha, 7 were
Government resolutions; 91 were statutory resolutions
moved in pursuance of the provisions of the
Constitution; 15 were Private Members’ resolutions; and
7 were proposed by the Speaker. While all the
Government resolutions and those proposed by the
Speaker were adopted, six resolutions moved by Private
Members were negatived, eight withdrawn and one
partly discussed. Twenty-nine of the 91 statutory
resolutions were adopted.

The resolutions proposed by the Speaker related to
recalling on the occasion of the 50th Anniversary of the
‘Quit India Movement’ the great sacrifices made by
Freedom fighters; expression of grief over the brutal
assassination of Shri Rajiv Gandhi, former Prime
Minister; welcoming the signing of the treaty of Strategic
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Arms Reduction by the United States and the Soviet
Union; Pakistan’s role in imparting training to terrorists
in camps in Pakistan and Pakistani occupied Kashmir;
welcoming the new Government elected in South Africa
with Mr. Nelson Mandela as the first democratic
President; Commemoration of 50th Anniversary of the
United Nations and 50th Anniversary of the Atomic
Bombing of Hiroshima and Nagasaki.

Departmentally Related Standing Committees
(DRSCs)*

In pursuance of the recommendations of the Rules
Committee of the Tenth Lok Sabha, a major step forward
in strengthening the parliamentary committees system
was taken by setting up, with effect from April 8, 1993,
seventeen Departmentally Related Standing Committees,
one each on Part I : Commerce; Home Affairs; Human
Resource Development; Industry; Science & Technology
and Environment & Forests; Transport and Tourism;
Part II : Agriculture; Communications; Defence; Energy;
External Affairs; Finance; Food; Civil Supplies and Public
Distribution; Labour and Welfare; Petroleum and
Chemicals; Railways; and Urban and Rural
Development. The Committees are specified under
Part | work under the direction of the Chairman, Rajya
Sabha and those specified under Part Il work under the
direction of the Speaker, Lok Sabha. The three Subject
Committees—one each on Agriculture, Science &
Technology and Environment & Forests set up earlier
during the Eighth Lok Sabha have been replaced by
these Standing Committees.

These DRSCs examine the Demands for Grants of
the concerned Ministries/Departments and such bills
pertaining to the concerned Ministries/Departments as
are referred to them by the Chairman, Rajya Sabha or
the Speaker, Lok Sabha, as the case may be and make
reports thereon. They also consider the Annual Reports
of the concerned Ministries/Departments and national
basic long term policy documents presented to the
Houses, if referred to them by the Chairman, Rajya
Sabha or the Speaker, Lok Sabha, as the case may be,
and make reports thereon.

During the tenure of the Tenth Lok Sabha, the
17 DRSCs presented as many as 422 reports. Of these,
309 were original reports on Demands for Grants, Bills,

*For details see article on ‘Departmentally Related Standing
Committees’ in Part II.
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Policies, Annual Reports/Subjects and 113 were Action
Taken Reports. Experience has shown that the DRSCs
have been guided by the established principles of
objectivity; achievement of the intended goal or targets:
appropriateness or feasibility of economy in terms of
Plan outlays and annual budgetary allocation for a
particular programme or scheme; and scope for
improvement in this regard. They also locate
Departmental accountability in terms of the
implementation of various schemes and programmes.
They not only point out lapses but also give guidance
and suggestions for better performance. Above all, the
DRSCs have been functioning in a non-partisan manner
keeping in mind the nation’s interests and the merits of
the issues.

Activities of Other Important Parliamentary
Committees

During the Tenth Lok Sabha various Standing
Committees, other than the DRSCs, held a total of 1105
sittings and presented 554 reports. The three Financial
Committees, namely, the Commiittee on Public Accounts,
the Committee on Estimates and the Committee on
Public Undertakings alone held as many as 401 sittings
and presented 230 reports.

The Committee on Public Accounts held 124 sittings
of 224 hours’ duration. The Committee constituted
27 Sub-Committees /Study Groups and visited 74 offices
during their tours. The Committee presented 119 reports.

The Committee on Estimates held 105 sittings of
226 hours’ duration. The Committee constituted
12 Sub-Committees/Study Groups and visited 238
establishments/organisations during their tours. The
Committee presented 57 reports.

The Committee on Public Undertakings held 172
sittings of 325 hours’ duration. The Committee
constituted 31 Sub-Committees/Study Groups and
visited 72 establishments/organisations during their
tours. The Committee presented 54 reports.

Another important Committee, namely, the
Committee on the Welfare of Scheduled Castes
and Scheduled Tribes held 132 sittings of about
229 hours’ duration. The Committee constituted
29 Sub-Committees/Study Groups and visited

- 192 establishments/organisations during their tours. The

Committee presented 65 reports.
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International Parliamentary Conferences

During the Tenth Lok Sabha, India had the privilege
of hosting as many as four major international
Parliamentary Conferences.

(i) The 37th Commonwealth Parliamentary
Conference: The 37th Commonwealth Parliamentary
Conference, held in New Delhi from September 23 to
28, 1991, was one of the largest Conferences in the history
of the Commonwealth Parliamentary Association (CPA).
In all, 448 delegates, observers and spouses, special
invitees and others from 107 Branches of the CPA
attended the Conference. The subjects discussed in the
Plenary Sessions of the Conference were—United
Nations collective security—implementation of its
Resolutions; the Gulf crisis, with special reference to
Commonwealth countries; role of Commonwealth
Parliaments in accelerating changes towards democracy
which will allow South Africa to rejoin the
Commonwealth; Strengthening democracy, security and
economic development of small Commonwealth States;
and Violence against women and children.

(ii) The 89th Inter-Parliamentary Conference: A
year and a half after the 37th Commonwealth
Parliamentary Conference, India had the privilege of
hosting the 89th Inter-Parliamentary Conference in New
Delhi from April 12 to 17, 1993. The Conference was
attended by 795 delegates including 488 members of
Parliament and 37 observers representing National
Groups from 107 countries and 3 Associate Members.
The Conference discussed in its Plenary Sessions the
subjects viz. Transparency in arms transfer through a
Global Arms Register as a means to check the growing
use of violence to achieve political objectives; The
implementation of educational and cultural policies
designated to foster greater respect of democratic values;
General debate on the political, economic and social
situation in the world; and the Need for urgent action
in the former Yugoslavia, particularly as regards the
protection of minorities and prevention of further loss
of life in order that peaceful co-existence and respect
for human rights can be restored for all peoples.

(iii) The Sixth Commonwealth Parliamentary
Seminar: In less than a year’s time of hosting the
89th Inter-Parliamentary Conference, the India Branch
of the CPA and the CPA, London Branch jointly hosted
the Sixth Commonwealth Parliamentary Seminar in New
Delhi from January 17 to 25, 1994. The Seminar was
attended by 126 delegates, observers and spouses from
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53 CPA Branches. The Seminar discussed in its sessions
the subjects viz. Parliamentary system in India;
Parliamentary systems—Reforms to suit contemporary
changes; Role of Parliament in policy formulation and
execution; Parliament and press; Committees system;
Role of Presiding Officers; and Role of Opposition.

(iv) The First Conference of the Association of
SAARC Speakers and Parliamentarians: The First
Conference of the Association of SAARC Speakers and
Parliamentarians was held in New Delhi from July 22
to 24, 1995. The Conference was attended by 84 delegates
from seven SAARC countries. The Conference during
its Sessions deliberated on the subjects, viz. SAARC
Parliaments—their relations with the Executive and the
Judiciary; and the Committee system in SAARC
Parliaments.

Services to Members

As in the previous Lok Sabhas, the members of the
Tenth Lok Sabha continued to be assisted by the
Parliament Library and Reference, Research,
Documentation and Information Service (LARRDIS). The
service rendered assistance to members by making
available authentic, non-partisan and authoritative
information, so vital for any Parliament to deliberate,
discuss and take decisions. It brought out a number of
books, brochures, monographs, information bulletins,
etc. during the period of the Tenth Lok Sabha.

Important publications brought out during the Tenth
Lok Sabha include—Union and State Legislatures in
India; Triumph of Democracy; Women Parliamentarians
in India; Constitution of India—in Precept and Practice;
Constitution Amendments in India; Lal Bahadur Shastri
and Parliament; Indira Gandhi and Parliament; Rajiv
Gandhi and Parliament; Lohia and Parliament; Netaji
and INA; SAARC Parliaments; and Commonwealth
Parliaments—A Commemorative Souvenir.

Under the Distinguished Parliamentarians
Felicitation Series, a monograph on ‘Ramaswamy
Venkataraman - President in Parliament’ was brought
out and released. More monographs under this series
would be a regular feature.

From time to time, well documented and exhaustive
Backgrounders and Information Bulletins on subjects
before the House were also brought out and made
available to members to facilitate purposeful debate.
Besides, relevant information was supplied in response
to as many as 23,400 reference requests from the
members.
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Training Courses and Programmes

With a view to ensuring smooth, efficient and
prompt services to Parliament and State Legislatures,
the Bureau of Parliamentary Studies and Training was
set up in January 1976, as an integral division of the
Lok Sabha Secretariat.

During the Tenth Lok Sabha, the Bureau arranged
9 orientation programmes for new members of Lok
Sabha, Rajya Sabha and State Legislative Assemblies;
conducted 90 appreciation courses for probationers of
All India Central Services/Officers of Government of
India/Professors/Lecturers, etc.; 37 training courses for
officers of Lok Sabha/Rajya Sabha and State Legislative
Secretariats; 10 Attachment Programmes for officers of
State Legislative Secretariats; 6 Attachment Programmes
for fellows of Institute of Constitutional and
Parliamentary Studies, New Delhi and 10 International
Programmes for foreign parliamentary officials. Besides,
the Bureau made arrangements for as many as 211 study
visits by officers/probationers of All India/Central
Services, State Legislature Secretariats, lecturers and
students of various Universities/institutions; and officers
from foreign countries. One Parliamentary Internship
Programme and two Legislative Drafting Programmes
for foreign parliamentary/Government officials were
also organised by the Bureau.

PARLIS (Parliament Library Information System)

To keep pace with the rapid advances in information
technology, Parliament Library Information System
(PARLIS) made a beginning in the freld of Computerised
Information Service with the establishment of the
Computer Centre in 1987. PARLIS database is designed
to cater to instant reference needs of members of
Parliament, officers of Parliament, Committees, the
research and reference personnel and other staff. The
information stored in the computer and data available
for on line retrieval cover—subject index references to
selected Questions and Answers; Lok Sabha and Rajya
Sabha Debates from 1985; Government and Private
Members’ Bills from 1985, dates of discussions in the
Constituent Assembly of India; of various articles and
Schedules of the Constitution of India; biodata profile
of members of Lok Sabha and Rajya Sabha from 1985;
time taken on various kinds of business in Lok Sabha
from 1977; data regarding Presidential Elections from
1952; directions, decisions and observations from the
Chair from 1952; by-elections to Lok Sabha from 1952;
Council of Ministers; Ministry-wise and name-wise from
1947; and President’s Rule in the States and Union
territories from 1951.
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In order to make optimum utilisation of the existing
space in the Parliament Library and also for better
preservation and future use of valuable collections of
the Library, the Microfilming Unit was set up in 1987
with the acquisition of latest available models of
microfilming equipments and ancillaries. The Unit is
now fully functional and provides facilities for
computer-assisted retrieval of information from the
microfilms.

In the area of technology information system, yet
another step was taken by installing Closed Circuit
Television (CCTV) monitors at various places in
Parliament House and Parliament House Annexe besides
the Hotline Projection Television in the Central Hall.
The system is meant for indicating on the monitors,
kept in the rooms of Presiding Officers, Ministers and
at various common places, information about business
going on in the Lok Sabha at a given moment and also
for communication of information about parliamentary
events and activities of interest to members.

In order to keep members posted with the latest
developments in the country and abroad, particularly
during the sessions of Parliament, English, Hindi and
Urdu teleprinters fed by national news agencies, have
been installed in Parliament House.

Parliamentary Museum and Archives

In 1984, the Lok Sabha Secretariat set up an
institution, the Parliamentary Museum and Archieves
(PMA), with the basic aim of preserving the past and
the present for the future by protecting from the ravages
of time and neglect all the precious records, historic
documents and articles connected with the Constitution
and the Parliament and through them to make the
history and growth of parliamentary institutions and
the political system better understood.

From time to time, the Parliamentary Museum and
Archieves, in cooperation with the official agencies,
organises for members of Parliament and the general
public Exhibitions on varying themes, mostly connected
with the functioning and achievements of Parliament.
PMA was also enriched by various types of collections
which included models, photographs, films and video
recordings and commemorative stamps. During the
period of the Tenth Lok Sabha, the PMA collected 2200
photographs of important parliamentary activities,
eminent parliamentarians, etc.; 59 audio/video cassettes
relating to conferences, seminars interviews, etc.; and
114 books on/by parliamentarians. It has, at present,
nearly 8000 photographs in its collection.
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Initiatives and Innovations

The Tenth Lok Sabha has witnessed important
changes and developments having far-reaching
significance. Following are some of the major initiatives,
innovations and developments during this period.

(a) Computerisation

During the tenure of the Tenth Lok Sabha, a new
thrust was given to the on-going computerisaton and
modernisation efforts of the Lok Sabha Secretariat,
particularly the computerisation of the information
service to the members of Parliament. Since 1991
particularly, computerisation has made rapid strides. A
number of mini and personal computer systems have
been installed and necessary software programmes
developed.

Library management functions like acquisition,
processing and issue and return of books have also been
computerised by using the software package LIBSYS.
Members can access the catelogue of the Parliament
Library through the terminals installed at the Library
counters. Indexes of important articles published in
newspapers and journals and publications of national
and international organisations are also available
through the terminals. Subject bibliographies and select
list of publications on various subjects are provided to
members on request.

Further expansion of the computerisation activities
of PARLIS is envisaged to cover some other areas,
including parliamentary activities like Papers Laid on
the Table, rare collections of Parliamentary Museum and
Archieves, telecasting of parliamentary proceedings, etc.

(b) Supply of Computers to Members

Keeping in view the immediate and succinct
information requirements of parliamentarians, a need
was felt to provide computer facilities to them at their
residences/work places. Accordingly, members are being
provided with a Note Book/Desk top Computer each
along with an inkjet printer.

A user friendly menu-driven software under
Windows environment has been developed by the
National Informatics Centre (NIC) and the Computer
Maintenance Corporation Ltd. (CMC) which would
assist the members of Parliament in the following areas.

(i) Constituency functions management system:
census statistics and election statistics.

(ii) Personal information system: correspondence
and grievance module, local area develop-
ment system and list of service beneficiaries.
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(iii) Office automation activities: multilingual
word processing facility; E-Mail facility for
sending mail to fellow MPs, Parliament
Secretariats. Ministers and their officers, etc.;
Fax facility; voice mail; telephone diary;
greetings preparation; Directory of Who's
Who; and appointment planning.

(iv) Parliamentary activities interaction system:
agenda for the day, topical items, events of
the fortnight, and important announcements.

(v) Parliament Library Information System
(PARLIS).

(c) Communication Linkage

The linkage of the Parliament Library with
Parliamentary Libraries of foreign countries and
international databases through satellite network is a
matter of great importance. Keeping this in view, the
Parliament Library has been working on a
comprehensive scheme for developing a national on-
line network for interlinkage of databases of PARLIS
with databases of State Legislatures under the National
Legislatures Information System (NATLIS) and a
multiple function/service international network named
the International Parliamentary Information Network
(IPINET) interconnecting databases of Parliment
Libraries of other countries and important databases
the world over.

PARLIS is presently linked with the NICNET. Since
NICNET is linked with capitals of all the States and
district headquarters of the country, we are able to
exchange messages and other information with State
Legislatures and district headquarters in India. In
addition, as NICNET is connected with major
international networks like UUNET, INTERNET,
SPRINTNET, TIMENET, TELENET, DATAPAK, etc. it is
possible to interchange information with foreign
Legislatures and have access to international
organisations. The Parliament Library now proposes to
have linkage with the Parliaments of the South Asian
Association for Regional Cooperation (SAARC) having
access to any of the above mentioned networks.

(d) Integrated System on Microphone
Management, Simultaneous Interpretation
and Automatic Vote Recording in Lok Sabha
Chamber

As part of the modernization initiatives, a new
computer-controlled integrated system, comprising three
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sub-systems, viz. Microphone Management System,
Simultaneous Interpretation System and Automatic Vote
Recording System, was introduced in the Lok Sabha
Chamber from the twelfth session of the Tenth Lok
Sabha.

Each member, under the Simultaneous
Interpretation System, has the option to select a language
of his/her choice from among English, Hindi or regional
language (i.e. the floor language) to be heard over a
headphone. For this purpose, each seat in the Chamber
is provided with a headphone and a Language Selector
Switch Assembly.

The Automatic Vote Recording System can be used
for open voting wherein the names of members who
vote ‘for’ or ‘against’ a question or ‘abstain’ in the voting
are recorded; for secret voting wherein only the final
number of votes in favour of (‘for’) or ‘against’ a
question or ‘abstentions’ are recorded without revealing
the names of members and the nature of vote cast by
them, and for automatic counting of members present
in the Chamber or ascertaining the Quorum.

(e) Televising of Parliamentary Proceedings

Yet another area of major development during the
Tenth Lok Sabha is the televising of parliamentary
proceedings.

In India, the matter of opening up the Legislative
Chambers to television cameras had been under
consideration for a long time. Yet, it was only on
December 20, 1989 that a live telecast was made for the
first time. The occasion was the Address by the President
to members of the two Houses of Parliament assembled
together in the Central Hall. With the constitution of
the Tenth Lok Sabha, the question of televising of
parliamentary proceedings was given further serious
thought. Consequently in November 1991, it was
decided to start, on an experimental basis, televising of
the Question Hour of both the Houses of Parliament on
alternate weeks. Thus, a new beginning was made in
the country’s parliamentary history when the recorded
proceedings of the Question Hour of Lok Sabha on
December 2, 1991 were televised the following day on
the national channel.

Since 1992, besides the Address by the President to
Parliament, the presentation of the Railway and General
Budgets have also been televised live on the national
channel every year. Further, important speeches of the
Prime Minister, the Leaders of the Opposition and the
Leaders of Parties during the discussion on the Motion
of Thanks to the President for his Address, debates on
No-Confidence Motions, general debate on Budget and
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debates on the Demands for Grants of important
Ministries, etc. have also been televised countrywide.

As a prelude to the complete live telecast of
parliamentary proceedings, a Low Power Transmitter
was set up in Parliament House on August 25, 1994 to
provide for live telecast of Lok Sabha proceedings within
10 to 15 km range of Parliament House. With the
installation of another Low Power Transmitter, Rajya
Sabha proceedings are also being telecast live since
December 7, 1994. Besides, since December 7, 1994, the
proceedings of the Question Hour of both the Houses
are being telecast live on alternate weeks throughout
the country on the primary channel of Doordarshan. It
is now proposed to have live telecast of the complete
proceedings of Parliament through a satellite channel
throughout the country. It has also been decided to make
use of the latest and most sophisticated equipment for
the telefilming and telecasting of the proceedings,
besides setting up a modern Studio in the Parliament
House.

(f) Films on Parliamentary Subjects

As an extension of telefilming and televising of
parliamentary proceedings, video films are being
prepared on different parliamentary practices and
procedures and related parliamentary topics. This is to
give a new dimension to the Orientation Programmes
for new members of Parliament and State Legislatures
as well as Officers of Legislatures and Government. This
would also facilitate educating the scholars, media
persons and others about various facets of the
functioning of Parliament. Six such films have so far
been prepared. These are: (i) Private Members’ Bills;
(ii) Parliament Questions; (iii) Parliamentary Etiquette
and Manners; (iv) Financial Committees; (v) Enriching
the Debates in Legislatures; and (vi) How to be an
Effective Parliamentarian?

(g) MPs’ Local Area Development Scheme
(MPLADS)

Members of Parliament are quite often approached
by their constituents for small works of capital nature
to be done in their constituencies. Considering these
suggestions the Speaker of the Tenth Lok Sabha,
Shri Shivraj V. Patil, took up the matter and pursued it
with the concerned authorities. The efforts eventually
bore fruit when the then Prime Minister, Shri P.V.
Narasimha Rao announced in Parliament on December
23, 1993, the MPs Local Area Development Scheme
(MPLADS).

Under this Scheme, each member has the choice to
suggest to the District Collector works to the tune of
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one crore rupees per year to be taken up in his/her
constituency. Members of Rajya Sabha may select any
District from the State from which he/she has been
elected and the nominated members may select any one
District in any State/Union Territory for implementation
of their choice of works under the Scheme.

Each member can give a choice of works to the
concerned District Collector who will get them
implemented through government agencies in the
District by following the established procedures. The
works under the Scheme shall be developmental in
nature based on locally felt needs. The Scheme has been
warmly welcomed by members and the constituents
alike. The Scheme was initially administered by the
Ministry of Rural Areas and Employment. It was later
transferred to the Department of Programme
Implementation of the Ministry of Planning and
Programme Implementation, who have been
maintaining a close liaison with the Speaker, Lok Sabha
to apprise him of the progress of the implementation of
this scheme.

Other Notable Developments

(a) The Justice Ramaswamy Case

The Sixth session of the Tenth Lok Sabha created
history when it discussed and subsequently negatived
the first ever motion for the impeachment of a sitting
judge of the Supreme Court Justice V. Ramaswamy.
Interestingly, the cases had its genesis in the Ninth
Lok Sabha.

On February 27, 1991, Prof. Madhu Dandavate and
107 other members of the Lok Sabha submitted a notice
of Motion, listing eleven charges against Justice
Ramaswamy, a Judge of the Supreme Court of India for
the removal from office under article 124(4) of the
Constitution, read with section (3) of the Judges (Inquiry)
Act, 1968. At the last sitting of the Ninth Lok Sabha, on
March 12, 1991, the then Speaker, Shri Rabi Ray informed
the House that he had admitted the notice of the Motion.
He also announced the setting up of a three-member
Committee to investigate into the grounds on which
the removal of the Judge was prayed for. The members
of the Committee were Justice P.B. Sawant, Supreme
Court of India, Justice P.D. Desai, Chief Justice of the
High Court at Bombay; and Justice O. Chinnappa Reddy,
a former Judge of the Supreme Court of India.

The Inquiry Committee, after detailed examination
of the case and consideration of the charges against
Justice Ramaswamy, submitted a report which was laid
on the Table of the House on December 17, 1992.
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After considering the charges collectively and
individually, the Committee concluded that Justice
Ramaswamy’s conduct amounted to “misbehaviour”
within the meaning of art. 124 (4) of the Constitution of
India.

Considering the fact that this was the first ever
instance of a Motion for the removal of a Judge of the
Supreme Court on which the House had to decide, the
Speaker took particular care to see to it that proper
procedures were laid down for the discussions to follow.
Before bringing up the Motion before the House for
presenting an Address to the President and the Motion
for considering the Report of the Inquiry Committee,
the Speaker held consultations with Leaders of parties
and Groups on the issue. On May 10, 1993, the
Speaker made the following announcement in the
House detailing the procedure for considering the two
Motions:

“What we are going to take up in the House now
is a matter which involves a Judge of the Supreme
Court and is of very great importance. Therefore,
the discussion may be carried with all sincerity,
solemnity and understanding at our command.”

The Counsel on behalf of Justice Ramaswamy was
brought to the Bar of the House. The Motion for
presenting an Address to the President was then moved
by Shri Somnath Chatterjee who also moved the Motion
for considering the report of the Inquiry Committee.

Justice Ramaswamy’s Counsel then made
submissions and thereafter withdrew from the House.
The discussion on the combined Motions continued on
May 11, 1993, with eleven members participatings.
Shri Somnath Chatterjee replied to the debate.

Thereafter, the Motion for presenting an Address to
the President under clause (4) of art. 124 of the
Constitution regarding removal of Shri V. Ramaswamy
from his office as a Judge of the Supreme Court of India
was put to the vote of the House. The result of the
division was as follow: Ayes—196: Noes—Nil.
Accordingly, the Motion and the Address were declared
as not carried by the required majority in accordance
with clause (4) of art. 124 of the Constitution.

(b) Speaker’s Decision in the Janata Dal Case

On July 20, 1992, the Speaker, Lok Sabha, received
two letters from the President of the Janata Dal,
Shri S.R. Bommai, intimating the expulsion of Sarvashri
Shivsharan Verma, Ram Awadh, Rajnath Sonker Shastri
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and Ramnihore Rai, all members of the Lok Sabha, from
the primary membership of the Party for six years. The
same day, the Speaker received another communication
from Shri Vishwanath Pratap Singh, the then Leader of
the Janata Dal Parliamentary Party, conveying the Party’s
decision about the expulsion of the said members. As
per past practice and precedents, the Speaker allowed
the four members to sit outside the Janata Dal block in
the Lok Sabha with effect from August 7, 1992.

Earlier, the Speaker had taken a similar measure in
respect of Shri Ajit Singh, member of the Lok Sabha,
who was expelled from the Janata Dal in December 1991,
and Sarvashri Rasheed Masood, Harpal Panwar and
Satyapal Singh Yadav, members of the Lok Sabha who
were expelled from the Janata Dal in January 1992.

On August 7, 1992, twenty members of the
Lok Sabha, including the eight aforesaid members who
had been expelled from the Janata Dal and twelve other
members belonging to the Janata Dal, met the Speaker
and gave him an application bearing signatures of these
twenty members and also four more signatures. These
four signatories did not, however, accompany the twenty
members when the application was delivered to the
Speaker. The twenty members who appeared before the
Speaker and signed the letter again to affirm its contents
were: Sarvashri Ram Lakhan Singh Yadav, Ram Sharan
Yadav, Ram Sundar Dass, Upendra Nath Verma, Surya
Narain Yadav, Govinda Chandra Munda, Anadi Charan
Das, Ajit Singh, Rasheed Masood, Harpal Panwar, Abhay
Pratap Singh, Gulam Mohmmad Khan, Ramnihore Rai,
Rambadan, Ram Awadh, Rajnath Sonker Shastri,
Shivsharan Verma, Satyapal Singh Yadav, Arjun Singh
Yadav and Roshan Lal. They requested the Speaker to

recognise them and allocate separate seats in the
Lok Sabha.

Matters arising out of the application dated
August 7, 1992 and petitions for disqualification against
all the twenty members were heard together by the
Speaker for a decision under the Tenth Schedule. Parties
to the case were allowed to plead their cases themselves
as well as through lawyers. Broadly, the Code of Civil
Procedure was followed in conducting the proceedings.
Hearings by the Speaker in the case commenced on
August 19, 1992 and concluded on April 2, 1993,
Counsels for parties advanced detailed arguments. In
all twenty-one hearings were held.

On June 1, 1993, the Speaker gave his decision under
the Tenth Schedule to the Constitution and the Members
of Lok Sabha (Disqualification on Ground of Defection)
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Rules, 1985, on the case before him. The Speaker, in his
detailed decision, reflected on the moral, legal and
political aspects of the case and the law. He was of the
view that the matter was important and complicated,
as well as agonizing, as it carried implications for
democracy and parliamentary system in India. It
involved the interpretation of the Tenth Schedule to the
Constitution and the freedom and rights enjoyed by
and obligations of the Indian citizens and their
representatives in Parliament. The Tenth Schedule being
a new law, not many precedents were available on the
basis of which it could be interpreted and enforced.
Besides, it was also not free from lacunae.

The present case involved the membership of
twenty parliamentarians who were the representatives
of more than two crores of Indian citizens. They were
elected by the people, and as representatives of the
people were expected to come up to the expectations of
law. The menace of floor crossing, if uncontrolled, could
destroy the parliamentary and democratic system.

The gist of the Order of the Speaker in the Janata
Dal case given on June 1, 1993, is as follows:

(i) The twenty members of Parliament who were
signatories to the application given by them
on August 7, 1992 were members of
Parliament on August 7, 1992 and the request
made by them in the said application was
allowable and was allowed with respect of
the sitting members at that point of time.

(ii) Sarvashri Ram Sundar Dass, Govinda
Chandra Munda, Gulam Mohammad Khan
and Rambadan had incurred disqualification
for being members of Lok Sabha and had
ceased to be the members of Lok Sabha with
effect from the date of the order, i.e. June 1,
1993.

(ili) The petitions for disqualification against the
remaining sixteen members were dismissed
on the ground that when these members
separated on August 7, 1992, they were sitting
members of the Lok Sabha and were equal to
one-third members of the Janata Dal
Legislature Party.

In his detailed and considered decision, the Speaker
pointed out:

“The Tenth Schedule of the Constitution of India
had served to a great extent the purpose for which
it has been brought into existence. It has some
weak points and defects too. They are now thrown
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up and have become quite visible. They should not
be allowed to continue in the body of the law.”

Subsequent to the decision of the Speaker, the
Division Bench of the High Court of Delhi passed the
following order on July 2, 1993, in respect of Civil Writ
Petition filed by Sarvashri Ram Sundar Dass, Govinda
Chandra Munda, Gulam Mohammad Khan and
Rambadan, praying for staying the operation of the
Order of the Speaker, Lok Sabha under the Tenth
Schedule of the Constitution and the Members of
Lok Sabha (Disqualification on ground of Defection)
Rules, 1985, disqualifying them from the membership
of Lok Sabha.
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“We are of the opinion that the petitioner has a
strong prima facie case for an order of stay of the
operation of the order of disqualification
impugned in this petition.

We accordingly direct that operation of the order
dated 1st June, 1993, disqualifying the petitioner
from membership of the House be stayed pending
disposal of the writ petition.”

By virtue of the above order of the Division Bench
of the High Court of Delhi, Sarvashri Ram Sundar Dass,
Govinda Chandra Munda, Gulam Mohammad Khan
and Rambadan continued to be members of the Tenth
Lok Sabha.



2

MEMBERS OF TENTH LOK SABHA—A SOCIO-ECONOMIC STUDY*

Members of the Tenth Lok Sabha represented and
reflected, as in the previous Lok Sabhas, a plurality of
interests corresponding with the nature of Indian society
which has exhibited cultural and social pluralism
throughout the history of its development and growth.
A system with plurality as the base of its social structure
and democracy as its political superstructure which
ensures entry into its Supreme Legislature, i.e. the
Parliament (especially its lower chamber, the Lok Sabha)
through a free and openly accessible mechanism of
‘Direct Elections’ is sure to see its consummation in
returning members from a wide and diverse socio-
cultural, political and economic background. The Tenth
Lok Sabha, like all its predecessors, therefore, exhibited
a remarkable degree of heterogeneity. Besides differing
from one another in their natural biological
characteristics of age and gender, members of the Tenth
Lok Sabha differed from one another in a whole lot of
other aspects. Coming from different educational
backgrounds, they represented a correspondingly wide
spectrum of professions. While many of them possessed
a certain degree of legislative experience either in State
Legislatures, other local bodies and/or in Lok Sabha/
Rajya Sabha, some others had been freshers without
any past experience, intending to open a career out of
parliamentary politics. Representing, different political
parties or various other semi-political organisations
affiliated to mainstream political parties, the members
believed in different political ideologies.

The present study is basically an attempt to present
factual details with regard to the composition of the
Tenth Lok Sabha in respect of age of members, their
educational backgrounds, occupational patterns, political
affiliations, marital status, etc. While making an account
of the above factual details, a comparative assessment
has also been made of the Tenth Lok Sabha with the
Ninth Lok Sabha and with the earlier Houses wherever
necessary, to draw certain conclusions over the general
trend of representation. Similar details in regard to
women members are presented separately which, we
hope, would be of special help to researchers and
scholars interested in an analysis of the social position
of Indian women.

*Reproduced from JPI, September 1991 issue (Contributed by
Political Affairs Wing of LARRDIS).

To give a brief introduction, the Tenth Lok Sabha
was constituted on June 20, 1991. With no single political
party having succeeded in securing an absolute majority
on its own in the House, we, for the second successive
time, saw the installation of a minority government at
the Centre led by the Congress Party which had a
strength of 225 members (including the Speaker,
Lok Sabha) in the House. Shri P.V. Narasimha Rao,
President of the Congress Party, was appointed
Prime Minister, on June 21, 1991 following his election
as leader of the Congress Parliamentary Party. As per
accepted practice, the President appointed Shri Indrajit
Gupta of the Communist Party of India, the senior most
member of the House, Speaker pro tem with effect from
July 9, 1991 and he administered the oath of office to
the members. The election of the Speaker of the House
was held on July 10, 1991.

As mentioned earlier, the members of the Tenth
Lok Sabha represented diverse political parties. Table 1
indicates the detailed party position in the Tenth
Lok Sabha as on July 3, 1991. The Bharatiya Janata Party
was recognised as the Opposition Party, and Shri LK.
Advani, Leader of its Parliamentary party was appointed
the Leader of Opposition in the Tenth Lok Sabha with
the rank of a Cabinet Minister. It may be recalled here
that Shri Advani had this privilege in the second half of
the Ninth Lok Sabha too. Shri Shivraj V. Patil of the
Congress Party was unanimously elected the Speaker
of Lok Sabha on July 10, 1991. Shri S. Mallikarjunaiah
of the BJP was elected the Deputy Speaker on
August 13, 1991.

The Constitution provides that subject to the
provision for nomination by the President of two
members from the Anglo-Indian Community, the House
of the People (Lok Sabha) shall consist of not more than
five hundred and thirty members chosen from different
territorial constituencies in the States and not more than
twenty members to represent the Union territories. As
per the existing delimitation of constituencies there are
only 543 elective seats to the House. Initially 507
members were elected to the Tenth Lok Sabha as
elections in the States of Punjab and Jammu & Kashmir
could not be held. Besides, two members were
nominated under Article 331 of the Constitution. General
elections in Punjab were held later on February 19, 1992
and 13 members of Lok Sabha were elected from the



MEMBERS OF TENTH LOK SABHA—A SOCIO-ECONOMIC STUDY

State. Elections could still not be held in Jammu &
Kashmir during the period of the Tenth Lok Sabha.

The bio-data of 504 members, as collected from the
members themselves, constitute the basis of the present
analysis. In some cases, all the necessary particulars in
respect of date of birth, educational qualifications,
occupation, etc. are not available. It is thus with certain
limitations that the article seeks to discuss the nature of
composition of the Tenth Lok Sabha.

Age Profile

The Constitution prescribes a minimum age of 25
years to contest election for membership of the House
of the People (Lok Sabha) and 30 years for membership
of the Council of States (Rajya Sabha). It is silent on the
upper age limit.

The average age of members in the various
Lok Sabhas is indicated in Graph 1. It will be observed
therefrom that the Tenth Lok Sabha was a little older
than the Ninth Lok Sabha with the average age of its
members being 51.4 years as against 51.3 years in the
case of its immediate predecessor. In terms of averages,
the Sixth Lok Sabha with the average age of its members
being 52.1 years, had the distinction of being the oldest
House thus far.

For the purpose of a little more detailed analysis,
the members are categorised into 13 different age-groups
with a span of 5 years each, beginning with the age
group of 25-30 years and ending with 86-90 years.
Table 2 gives the comparative position about the
distribution of members of all the Ten Lok Sabhas in
terms of the different age groups.
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In Graph 2, seven different age groups represented
in the Tenth Lok Sabha have been taken with a span of
10 years each, beginning with the age group of 25-35
and ending with 86-95 years. It may be seen that in the
Tenth Lok Sabha, as has been the case in all the previous
Lok Sabhas, the middle-aged members, i.e. those in the
age group of 41-55 years, had the largest representation.
They constituted 46.14 per cent of all the members in
the Tenth Lok Sabha. The representation of this age
group was the highest in the Fifth Lok Sabha (53.2 per
cent) and was the lowest in Eighth Lok Sabha (42.1 per
cent). A marginal improvement, however, could be noted
in the representation of young members (that is members
who are either 40 or below) from 16.47 per cent in the
Ninth Lok Sabha to 17.82 per cent in the Tenth
Lok Sabha. The representation of this group was the
highest in the Second Lok Sabha (33.74 per cent) and
was the lowest in the Ninth Lok Sabha. A substantial
fall, however, is noticeable in the representation of
members in the youngest age group, that is members in
the age group of 25-30 years, in the Tenth Lok Sabha
which shows only 1.58 per cent representation against
2.68 per cent in the Ninth Lok Sabha. Members in this
age group had the largest ever representation of 6 per
cent in the First Lok Sabha. Older members who were
56 years of age or above had 36.04 per cent
representation in the Tenth Lok Sabha compared to their
highest ever representation of 38.5 per cent in the Eighth
Lok Sabha. Nonetheless, their representation in the Tenth
Lok Sabha shows a marginal increase over the Ninth
Lok Sabha figure of 35.63 per cent. In the First Lok
Sabha their representation was only 20.9 per cent. There
was no representation of members who were in the age
group of 81—85 in the Ninth Lok Sabha whereas their

TABLE 1
State-wise Party Positions @

Sl.  Name of State/ Seats  Cong. BJP Janata (&y] CPl Other Ind. Total Vac-

No.  Union Territory M Dal M) Parties ancies
1 2 3 4 5 6 7 8 9 10 1n 12

(i) STATES

1. Andhra Pradesh 2 A% 1 - 1 1 13(a) - 41 1
2. Arunachal Pradesh 2 2 - - - - - - 2 -
3 Assam 14 8 2 - 1 - 2(b) 1 4 -
4 Bihar 54 - 5 28 1 7 6(c) - 4 7
5.  Goa 2 2 - - - - - - 2 -
6. Gujarat 26 4 20 - - —_— Kd) - 25 1
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1 2 3 4 5 6 7 8 9 10 1 12
Haryana 10 9 - - - - 1(e) - 10 -
Himachal Pradesh 4 2 - — - - - 4 -

9. Kamataka 28 21 4 - - - 1(f) - 2 2

10.  Kerala 20 13 - - 3 - 4(g) - 20 -

1. Madhya Pradesh 40 7 11 - - - 1(h) - 39 (1)

12 Maharashtra 48 37 5 - 1 — 4(i) - 47 (1)
13, Manipur 2 1 - - — - 1(j) - 2 -
14 Meghalaya 2 2 - - - - — - -
15.  Mizoram 1 1 - - - - - - 1 -
16.  Nagaland 1 - - - - - 1(k) - 1 -
17. Orissa 21 12 - 6 1 1 - - 20 1
18.  Rajasthan 25 13 12 - - - - - 25 -
19.  Sikkim 1 - - — - - 1) - 1 -
20.  Tamil Nadu 39 28 - - - - 11(m) - 39 -
2. Tripura 2 2 - - - - - - 2 -
22.  Uttar Pradesh 85 4 50 22 - 1 4(n) - 81 4
23.  West Bengal 4 5 - - 27 3 7(0) 42 - -
(i) UNION TERRITORIES

1. Andaman & 1 1 - - - - - - 1 -
Nicobar Islands

2. Chandigarh 1 1 - - - - - - 1 -

3. Dadra & Nagar Haveli 1 1 - - - - - - 1 -

4. Daman & Diu 1 - 1 - - - - - 1 -

5. Delhi 7 2 4 — - - - - 6 1

6.  Lakshadweep 1 1 - - - - - - 1 -

7. Pondicherry 1 1 - - - - - - 1 -
Total 524 24 117 56 35 13 59 1 505* 19

@ Elections not held in Jammu & Kashmir and Punjab.
* Excluding Speaker

(a) TD—13; AIMIM—1

(b) Autonomous States Demand Committee—1; and (h) BSP—1
AGP—1 (i) Shiv Sena—4

(c) IMM—6 G) MPP—1

(d) Janata Dal (Gujarat)—1 (k) NPC—1

(e) Haryana Vikas Party—1 M Ssp—1

(f) Janata Party—1 (m) AIADMK—11

(8) Indian Congress (Socialist Sarat Chandra Sinha)—1; (n) Janata Party—4

ML—2; and Kerala Congress (M)—1 (0) AIFB—3; and RSP—4
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representation registered 0.2 per cent in the Tenth Lok
Sabha. Interestingly, ini the first two Lok Sabhas, they
had no representation. The youngest male member of
the Tenth Lok Sabha was Shri Anand Ahirwar (27 years)
and Shri Frank Anthony (82 years) was the oldest male
member in the present House. Smt. Sheila Kaul
continued to be the oldest female member (76 years) in
the Tenth Lok Sabha as in the Ninth Lok Sabha while
the credit of being the youngest female member in the
Tenth Lok Sabha goes to Kum. Dipika Chikhliya
(26 years).

Educational Background

Though our Constitution does not stipulate any
formal educational qualification for membership of
Parliament, it would be observed from Table 3 that the
members elected to all the ten Lok Sabhas were having
good educational qualifications and it showed an
upward swing with each successive Lok Sabha.

Classifying the members into six categories
according to their educational qualifications, viz.
(i) Under-Matriculates, (ii) Matriculates/Higher
Secondary or Intermediate Certificate holders,
(iii) Under-Graduates, (iv) Graduates (with equivalent
technical qualifications), (v) Post-Graduates (including
those with equivalent technical qualifications) and
(vi) Doctoral degree or other high academic qualification
holders, Table 3 shows the number and percentage of
members of all the ten Lok Sabhas falling into these
categories. Graph 3 indicates the educational
background of members, percentage-wise, from First to
Tenth Lok Sabha. Graph 4, however, confines itself to a
study of the Tenth Lok Sabha only.

The Ninth Lok Sabha had the distinction of being
the highest educated Lok Sabha so far with the largest
proportion of educated members (78.24 per cent)
belonging to the category of Graduates and above. The
percentage of representation for this category shows a
little decline to 76.39 per cent in the Tenth Lok Sabha.
However, with the availability of the relevant
information from 504 members only for the present
study, figure of representation for this category of
members may not thus be necessarily viewed as a
downward trend in the representation of Graduates and
above in the Lok Sabha. In any case in the Tenth Lok
Sabha representation of this category of members
marked a significant improvement upon the record of
the Eighth Lok Sabha with 71.1 per cent. The members
with Graduate degrees and other higher academic
qualifications constituted 67.47 per cent, 65.28 per cent,
60.89 per cent, 66.08 per cent, 53.47 per cent,
55.41 per cent and 58.07 per cent in the Seventh, Sixth,
Fifth, Fourth, Third, Second and First Lok Sabhas
respectively.

PARLIAMENT OF INDIA : THE TENTH LOK SABHA (1991-96)

Going by any single category, Graduates accounted
for 43.65 per cent representation in the Tenth Lok Sabha.
This was less than the Ninth Lok Sabha representation
of 48.74 per cent for this category which was an all time
record. The Tenth Lok Sabha had, on the other hand,
the distinction of having maximum number of members
having Post-Graduate and Doctorate degrees. The Post-
Graduates (including those with equivalent technical
qualifications) have surpassed all their past record of
representation, registering 28.77 per cent in the Tenth
Lok Sabha. In the Ninth and the Eighth Lok Sabhas
their representation was 25.94 per cent and 25.8 per
cent, respectively, for this category. It may be
remembered here that the First Lok Sabha had the lowest
ever representation in the category of Post-Graduates
(about 17.8 per cent).

One of the notable features of the Tenth Lok Sabha
which emerges after studying Table 3 is the largest ever
representation of 3.97 per cent for the category of
Doctorates and other equivalent high academic
qualification holders. Earlier the Fourth Lok Sabha had
the maximum representation for this category (3.7 per
cent) followed by the First and the Ninth Lok Sabhas
with 3.5 per cent representation each, while all other
Lok Sabhas had registered a decline.

The category of Matriculates/Higher Secondary/
Intermediate Certificate holders constituted only
8.73 per cent of the Tenth Lok Sabha which is so far the
lowest in all the Lok Sabhas. The previous lower
representation in this category is noticeable in the Fifth
Lok Sabha (16 per cent). While decline in the
representation of this category of members in the Fifth
Lok Sabha may not be taken so positively because of
the relatively increased representation in that House in
the category of Under-Matriculates (23.1 per cent), in
the Tenth Lok Sabha its decreased representation was
due to the relatively higher representation in that House
in the category of Under-Matriculates (23.1 per cent), in
the Tenth Lok Sabha its decreased representation was
due to a relatively higher representation of Graduates
and above.

As, in the Ninth Lok Sabha, representation of Under-
Matriculates in the Tenth Lok Sabha has been relatively
less, though the Tenth Lok Sabha figure for this category
(3.57 per cent) is a little above the Ninth Lok Sabha
figure of 2.09 per cent. But this, when viewed in the
context of overall representation of other categories of
members who were Graduates and above, appears
negligible. In any case a fall in representation of Under-
Matriculates and Matriculates put together signifies a
rise in the general level of educational make-up of the
Lok Sabha.
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Under-Graduates (i.e. members who have studied
for Graduation without completing it}—a category that
has been included for the first time in Tenth Lok Sabha —
accounted for 11.31 per cent representation.

Occupational Background

The members of Lok Sabha come from various
walks of life. For the purpose of our present study, we
have taken into consideration only certain well-
recognised professions and occupations which are
indicated in Table 4.

It may be mentioned that in case of the first two
Lok Sabhas, the category of political and social workers,
as a distinct occupational category, was not taken into
consideration. As such, these categories are not shown
in the Table against the First and the Second Lok Sabhas.
Similarly, the new occupational categories of diplomats,
economists and pilots have been included only in the
case of Ninth Lok Sabha. The categories of businessmen
and scientists are included for the first time in the case
of Tenth Lok Sabha. They are not shown in any of the
previous Lok Sabhas.

Going by any single category, agriculturists
(including horticulturists) continued to constitute a
majority of membership in the Tenth Lok Sabha as well,
in tune with the pattern of representation in the seven
preceding Lok Sabhas constituting 32.09 per cent in the
Tenth Lok Sabha, they have fallen substantially from
their Ninth Lok Sabha record level representation of
44.14 per cent; but viewed in absolute terms they
constituted the largest group in the Tenth Lok Sabha
and dominated the scene, aptly reflecting the agrarian
structure of Indian economy and society.

Next to agriculturists come political and social
workers with 18.11 per cent representation in the Tenth
Lok Sabha as against 17.08 per cent and 16 per cent
representation in the Ninth and Eighth Lok Sabhas,
respectively. This group was at its peak in the Fourth
Lok Sabha claiming 22.9 per cent of the total
membership.

The occupational group of lawyers which registered
a noticeable decline in the Ninth Lok Sabha to 15.35 per
cent from 19.1 per cent in the Eighth Lok Sabha,
improved its position marginally to 16.34 per cent in
the Tenth Lok Sabha. It may be recalled here that lawyers
constituted the single largest group in the first two
Lok Sabhas with 35.6 per cent, and 30.5 per cent,
respectively.

Teachers and educationists as a group had the
highest ever representation of 11.3 per cent in the Second

PARLIAMENT OF INDIA : THE TENTH LOK SABHA (1991-96) ,

Lok Sabha. However, their number came down in the
subsequent Houses. The increasing trend seen in their
representation from the Eighth Lok Sabha has been
sustained in the Tenth Lok Sabha which registered
9.65 per cent representation for this category.

The representation of traders and industrialists has
further declined to 3.15 per cent in the Tenth Lok Sabha
from 3.64 per cent in the Ninth Lok Sabha and 6.8 per
cent in the Eighth Lok Sabha. Their highest-ever
representation was in the First Lok Sabha (12 per cent).

Medical practitioners constituted 4.92 per cent of
the total membership of the Tenth Lok Sabha which is
so far the highest. In the Ninth Lok Sabha they
constituted 3.45 per cent.

There is a noticeable decline in the representation
of journalists and writers in the Tenth Lok Sabha. While
in the First and Second Lok Sabhas they had constituted
about one tenth of the total membership, in the Tenth
Lok Sabha their representation went down to 2.17 per
cent which is even lower than the Ninth Lok Sabha
figure of 2.68 per cent.

Representation in the category of civil and military
service increased to 3.15 per cent in the Tenth Lok Sabha
from 1.15 per cent in the Ninth Lok Sabha. The largest
ever representation of this group was in the Second
Lok Sabha (4 per cent).

The representation of engineers and technologists
registered a decline from an all time high representation
of 2.11 per cent in the Ninth Lok Sabha to 1.38 per cent
in the Tenth Lok Sabha, but even this reduced figure is
higher than the corresponding figures in all other
Lok Sabhas.

Industrial workers and trade unionist doubled their
representation to 0.79 per cent in Tenth Lok Sabha from
0.38 per cent in the Ninth Lok Sabha. They were
conspicuously absent in the first two Lok Sabhas.

Artistes registered 0.98 per cent representation in
the Tenth Lok Sabha as compared to 0.76 per cent and
0.9 per cent in the Ninth and Eighth Lok Sabhas,
respectively. They had no representation in the first two
Lok Sabhas.

The categories of diplomats, religious missionaries,
former rulers, sportsmen and pilots show 0.79 per cent,
0.59 per cent, 0.59 per cent, 0.39 per cent and 0.20 per
cent representation, respectively, in the Tenth Lok Sabha.

The categories of businessmen and scientists which
were included for the first time in the Tenth Lok Sabha
constitute 4.53 per cent and 0.20 per cent representation,
respectively.
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Marital Status

As in the case of the Ninth Lok Sabha, the large
majority of members in the Tenth Lok Sabha were
married. They constituted 92.91 per cent of the
membership compared to 95.08 per cent in the previous
House. Out of the married members of Tenth Lok Sabha
as many as 14 were widowed and one was divorced.
No information is available with regard to the marital
status of one member. Unmarried members accounted
for 6.89 per cent in the Tenth Lok Sabha almost equalling
their highest ever representation of 6.9 per cent in the
Seventh Lok Sabha. There was only 4.92 per cent
representation of unmarried members in the Ninth
Lok Sabha. Of the 35 unmarried members of the Tenth
Lok Sabha, 25 were male and 10 were female. Among
the married members with the exception of 29 members
(6.14 per cent), all others of the Tenth Lok Sabha
had children. In the past, 28 members of the
Seventh Lok Sabha (5.7 per cent), 37 members of the
Eighth Lok Sabha (5.3 per cent) and 30 members of the
Ninth Lok Sabha (5.67 per cent), also did not have
children.

Among the married members in the Tenth Lok
Sabha two (0.42 per cent) were having 10 children
followed by four members (0.85 per cent) with
9 children, eleven members (2.33 per cent) with
8 children, twelve members (2.54 per cent) with
7 children, twenty-seven members (5.72 per cent) with
6 children, fifty-eight members (12.29 per cent) with
5 children, seventy-four members (15.68 per cent) with
4 children, 104 members (22.03 per cent) with 3 children,
111 members (23.52 per cent) with 2 children and
41 members (8.69 per cent) with one child each. As
against this in the Ninth Lok Sabha 111 members
(22.06 per cent) and 36 members (7.15 per cent) had
2 children and 1 child each, respectively, while the
remaining 319 members had children in the range of
three to ten.

Women Members

The Eighth Lok Sabha had the distinction of having
the largest ever number of women representatives (44).
In the Ninth Lok Sabha their.number declined to 28. In
the 10th General Elections to Lok Sabha, it seems, as
many of the media sources reported, the fear of large-
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scale violence detracted many women from participation
in the general poll and there was actually a fall in the
number of candidates in comparison to the Eighth and
Ninth General Elections. But as the poll outcome
revealed, the apprehensions proved to be misplaced and
the representation of women members increased to 36
(7.07 per cent) in the Tenth Lok Sabha from 28 (5.29 per
cent) in the Ninth Lok Sabha. In fact this is the second
highest representation of women members in any Lok
Sabha so far.

Table-5 gives a detailed account of women members
elected to all the Lok Sabha so far, while Table-6 attempts
to make a comparative assessment of the age profile of
women members from the Seventh Lok Sabha onwards
after classifying them into ten different age groups.

A study of the age-profile of women members of
the Tenth Lok Sabha reveals their average age to be
47.77 years as against 51.47 years for their male
counterparts. It is interesting to note that in the Tenth
Lok Sabha there is an equal number of women members
(11) in the category of young members (i.e. members in
the 25—40 age group) and that of the old members (i.e.
members in the 56-75 age group). The middle-aged
members, i.e. those in the age group of 41—55, constitute
the majority (38.89 per cent) among the women members
in the Tenth Lok Sabha in tune with the representation
of their male counterparts as well as in accordance with
the overall representational pattern of middle-aged
members in all the Lok Sabhas so far. A comparative
study of age-profile of women members from Seventh
Lok Sabha onwards, however, reveals that the Tenth
Lok Sabha had the highest representation (11.11 per cent)
for the category of the young (age group of 25—30
years). In a similar way the present House has the
distinction of having the highest representation (22.22
per cent) for women members in the category of early
middle age, ie., those in between 41 and 45 years of
age. However, representation for the highest age group
of 71—75 years declined in the Tenth Lok Sabha, albeit
marginally to two from three in the previous House.
Women members in the age group of 56—60 years,
however, improved their representation to 5 in the
Tenth Lok Sabha from 2 in the Ninth Lok Sabha,
thereby equalising their representation in the Eighth Lok
Sabha.
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TABLE 5
Representation of Women Members from First to Tenth Lok Sabha

Lok Sabha Total No. of Seats No. of Women Percentage to the
Members total
First 499 22 44
Second 500 27 54
Third 503 34 6.7
Fourth 523 31 59
Fifth 521 22 42
Sixth 544 19 34
Seventh 544 28 5.1
Eighth 544 44 8.1
Ninth 529 28 529
Tenth 509 36 7.07
TABLE 6
Distribution of Women Members, by Age Groups, from Seventh to Tenth Lok Sabha
Age Group 7th Lok Sabha 8th Lok Sabha 9th Lok Sabha 10th Lok Sabha
Number Percen- Number Percen- Number Percen- Number Percen-

tage tage tage tage
25-30 years — — 1 23 1 3.70 4 11.11
31-35 years 1 3.5 2 45 2 7.40 3 8.33
3640 years 3 10.7 3 6.8 2 7.40 4 11.11
41-45 years 4 14.3 5 114 5 18.51 8 22.22
46-50 years 6 214 7 159 5 18.51 4 1.1
51-55 years 4 143 9 204 4 14.81 2 5.58
56-60 years 6 214 5 114 2 7.40 5 13.89
61-65 years 3 10.7 6 13.6 2 740 3 8.33
66-70 years - - 5 114 1 3.70 1 278
71-75 years 1 35 1 23 3 11.11 2 5.56
Total number 28 44 27 36
of
women
members
who have
supplied
information
Total No. of 544 544 529 509

seats
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TABLE 7
Educational Background of Women Members from Seventh to Tenth Lok Sabha

Educational 7th Lok Sabha 8th Lok Sabha 9th Lok Sabha 10th Lok Sabha

level Number Percen- Number Percen- Number Percen- Number Percen-
tage tage tage tage

Under Matriculates 7 25.0 3 6.8 1 K¥(!} 2 556

Matriculates/Higher 4 143 14 318 7 2592 1 2.78

Secondary Inter-

mediate certificate

holders

Under Graduates - - — — - - 3 833

Graduates/ 9 321 14 318 10 37.04 17 4.2

Post-Graduates 7 250 10 27 6 222 8 22

(Including technical

qualifications)

Doctorate Degree 1 35 3 6.8 3 1nn 5 13.89

or other higher

academic qualifica-

tion holders

Total number of 28 4 27 k')

women members

who have supplied

information

Total No. of seats 544 544 529 509

A scrutiny of the educational background of
women members (see Graph 6 and Table 7) in the
Tenth Lok Sabha would reveal that the general level
of education of women members is on an upward
swing keeping in tune with the increased trend in
education of members that has set in from the Eighth
Lok Sabha onwards. Graduates, Post-Graduates and
Doctorate degree holders taken together account for
a record number of representation in the Tenth Lok
Sabha (83.33 per cent). Dr. Girija Vyas from Rajasthan,
who was a new entrant to the Tenth Lok Sabha and
was the Union Deputy Minister for Information and
Broadcasting, was educationally the highest qualified
among women members with a Post-Doctorate
degree. Taking each one as a single category,
Graduates and Doctorate degree holders will be seen

to have surpassed all records hitherto. Graduates
accounted for 47.22 per cent representation in the
Tenth Lok Sabha while in the Eighth and the Ninth
Lok Sabhas they had constituted 31.8 per cent and
37.04 per cent, respectively. Doctorate degree holders
and other equally qualified members had 13.89 per
cent representation in the Tenth Lok Sabha as against
11.11 per cent and 6.8 per cent representation in the
Ninth and Eighth Lok Sabhas respectively. Post-
Graduates accounted for 22.22 per cent representation
in the Tenth Lok Sabha while Under-Matriculates and
Matriculates had 5.56 per cent and 2.78 per cent repre-
sentation, respectively. The category of Under-Graduates
(i.e. members who have studied for Graduation without
completing it) which was included for the first time in
the Tenth Lok Sabha, accounted for 8.33 per cent

representation.
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TABLE 8
Distribution of Women Members from Seventh to Tenth Lok Sabha, by Prior Occupation

Prior 7th Lok Sabha 8th Lok Sabha 9th Lok Sabha 10th Lok Sabha
Occupation Number Per- Number Per- Number Per- Number Per-
centage centage centage centage
Agriculturists 1 393 14 -326 3 120 5 1389
Artistes - - 1 23 2 8.0 1 278
Business persons - =" - - - - 1 27
Civil & Military Service 1 35 1 23 - - - -
Former Rulers - —_ 1 23 - - 1 278
Industrial workers/ - - - - 1 40 - -_
Trade Unionists
Journalists/writers - - — - 1 40 - -
Lawyers - - - - 1 40 2 556
Medical practitioners - - 1 23 - - 1 278
Political & Social workers 13 464 15 M9 1 40 1 3889
Teachers & Educationists 3 107 8 18.6 5 200 10 .78
Traders & Industrialists - - 2 47 1 40 1 278
Total number of women 28 43 25 36
members who have
supplied information
Total No. of seats 544 54 529 509

Table 8 indicates the pattern of distribution of
women members from Seventh to Tenth Lok Sabhas in
accordance with their prior occupations. In contrast to
their male counterparts among whom agriculturists
formed the majority, among women members the
profession of political and social workers constituted a
substantial percentage accounting for 38.89 per cent
representation in the Tenth Lok Sabha. Even then this
has been considerably below the Ninth Lok Sabha figure
of 50 per cent representation for this category of
members. Next to political and social workers, comes
the category of teachers and educationists who
constituted 27.78 per cent among women representatives
in the Tenth Lok Sabha which is well above the Ninth
Lok Sabha figure of 20 per cent representation for this
category of members. Apart from these two groups of

professionals conspicuous by their sheer number, the
other groups, the agriculturists and lawyers had
13.89 per cent and 5.56 per cent representation,
respectively, in the Tenth Lok Sabha. The largest ever
representation of women agriculturists has been
accounted for in the Eighth Lok Sabha (32.6 per cent).
Artistes, former rulers, medical practitioners, traders and
business persons have got one representative each in
the Tenth Lok Sabha.

Previous Legislative Experience

While in the Eighth and Ninth Lok Sabhas one
notices a conspicucusly large number of new entrants,
in the Tenth Lok Sabha there has been a drastic fall in
this category of members. Numbering around 183, the
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new entrants constituted about 35.95 per cent of the
total strength of the Tenth Lok Sabha while in the Eighth
and Ninth Lok Sabhas they constituted 48.53 per cent
and 48.01 per cent, respectively. Nonetheless going by
their absolute number, i.e. 183, they are, however, to be
reckoned with. Out of these 183 new entrants as many
as 122 members did not have past experience in State
Legislatures also. Table 9 shows prior legislative
experience of the members of the Tenth Lok Sabha. As
would be evident from Table 10, 249 members (49.02
per cent) and 149 members (29.33 per cent) of Tenth
Lok Sabha were previously members of Ninth and
Eighth Lok Sabhas, respectively.

It may be seen from Table 11 that no member of the
Tenth Lok Sabha had been a member of all the previous
nine Lok Sabhas or even of eight Lok Sabhas. A majority
of members (28.15 per cent) in the Tenth Lok Sabha had
prior legislative experience of one Lok Sabha only. A
comparative assessment of legislative experience of
members from Seventh Lok Sabha onwards, however,
reveals the Tenth Lok Sabha had a record number of
members (about 325 constituting 63.97 per cent) having
previous experience of Lok Sabha and/or Rajya Sabha.
As many as 198 members (38.98 per cent) of the
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Tenth Lok Sabha had past experience in State
Legislatures also. Table 12 gives details about the
members of the Tenth Lok Sabha, who had held
Ministerial positions or other parliamentary/public
offices at the Union and/or the State levels. It would be
seen that as many as 57 members had Ministerial
experience in the Union Council of Ministers. These
include two former Prime Ministers. Of the 73 members
who held Ministerial positions in the States, 9 were Chief
Ministers.

Coming to the legislative experience of the women
members, in the Tenth Lok Sabha, out of 36, as many as
17 members were new entrants. In the Ninth Lok Sabha,
out of 28 members, 15 were new entrants. Table 13 and
14 indicate the position regarding the previous legislative
experience of the women members of the Seventh,
Eighth, Ninth and Tenth Lok Sabhas. From Table 14 it
may be seen that there were 18 women members in the

Tenth Lok Sabha having experience of earlier Lok
Sabha(s).

The women members in the Tenth Lok Sabha have
the distinction of having among themselves one former
Union Cabinet Minister, one Minister of State, one
Deputy Minister and seven Ministers in the State
Governments.

TABLE 9
Previous Legislative Experience of Tenth Lok Sabha Members

Legislative Experience

Number of Members

Central Legislative Assembly
Constituent Assembly
Provisional Parliament

l.ok Sabha

Rajya Sabha

Lok Sabha/Rajya Sabha

Lok Sabha and Rajya Sabha

State Legislatures

Nil

320

325

198
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TABLE 10

Number of Members of Seventh, Eighth, Ninth and Tenth Lok Sabhas who have been Members of
earlier Houses in the Legislature at the Centre and New Entrants

Legislature No. of Members in

7th 8th 9th 10th

Lok Sabha Lok Sabha Lok Sabha Lok Sabha
Central Legislative Assembly (1942-46) 3 3 1 Nil
Constituent Assembly (1946-50) 3 3 1 1
Provisional Parliament (1930-52) 8 7 1 1
First Lok Sabha (1952-57) 12 1 3 2
Second Lok Sabha (1957-62) 22 17 7 5
Third Lok Sabha (1962-67) 33 22 7 9
Fourth Lok Sabha (1967-70) 66 39 23 24
Fifth Lok Sabha (1971-77) 119 73 45 34
Sixth Lok Sabha (1977-80) 143 63 91 52
Seventh Lok Sabha (1980-84) — 237 131 118
Eighth Lok Sabha (1984-89) — — 162 149
Ninth Lok Sabha (1989-91) — - - 249
Council of States (Rajya Sabha) 31 10 19 25
New Entrants 150 264 264 183
TABLE 11

Statement Showing Prior Legislative Experience of Members from Seventh to Tenth Lok Sabha (by Terms)

Membership of 7th Lok Sabha 8th Lok Sabha 9th Lok Sabha 10th Lok Sabha
Lok Sabha Number Percentage Number  Percentage Number Percentage Number Percentage
All the Nine Lok Sabhas — — - - - — - -
(9 Terms)

All the Eight Lok Sabhas - - - - - - - —
(8 Terms)

Seven Lok Sabhas - — 1 0.3 —_ - 3 0.59
(7 Terms)

Six Lok Sabhas 2 09 4 15 2 0.39 4 0.79
(6 Terms)

Five Lok Sabhas 7 32 7 2.6 6 116 7 1.38
(5 Terms)

Four Lok Sabhas 1 5.1 10 37 1 213 26 5.12
(4 Terms)

Three Lok Sabhas 21 9.7 25 93 37 7.16 48 945
(3 Terms)

Two Lok Sabhas 58 269 57 21.1 75 14.51 89 17.52
(2 Terms)

One Lok Sabha 17 54.2 166 615 12 23.60 143 28.15
(1 Term)

216 220 253 320
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TABLE 12

Ministerial Positions or other Parliamentary/Public Offices
held by Members of Tenth Lok Sabha

Office/Position Number
Assembly Speaker 7
Chief Minister 9

Chairman /President/Sarpanch Municipal Board/Municipal Council or
Committee/Panchayat Samiti/Zilla Parishad/Gram Panchayat

Council Chairman

Council Deputy Chairman

Deputy Chairman (Rajya Sabha)

Deputy Speaker (Lok Sabha)

Deputy Speaker (Assembly)

Executive Councillor, DMC -

Governor

Leader of Opposition

Mayor

Municipal Councillor

Parliamentary Secretary to PM

Prime Minister

Speaker (Lok Sabha)

State Minister

Union Deputy Minister

Union Minister of State

Union Minister

Vice-Chairman/ Vice-President Panchayat Samiti/Taluk Development Board

NNHH;‘;HND—!Q!—'NHWS

woa&cd

TABLE 13

Statement Showing Previous Legislative Experience of Women Members from
Seventh to Tenth Lok Sabha in Central/State Legislatures

Legislatures No. of Women Members

7th 8th 9th 10th
Lok Sabha Lok Sabha Lok Sabha Lok Sabha

1 2 3 4 5

Central Legislative Assembly (1942-46) — -
Constituent Assembly (1946-50) —_
Provisional Parliament (1950-52) —_
First Lok Sabha (1952-57) — 1
Second Lok Sabha (1957-62) 1
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1 2 3 4 5
Third Lok Sabha (1962-67) 2 2 2 1
Fourth Lok Sabha (1967-70) 4 1 - 2
Fifth Lok Sabha (1971-77) 6 4 3 2
Sixth Lok Sabha (1977-79) 4 5 1 -
Seventh Lok Sabha (1980-84) - 19 7 5
Eighth Lok Sabha (1984-89) —_ — 1 9
Ninth Lok Sabha (1990-91) - — — 1
Rajya Sabha 2 4 3 3
State Legislatures 9 15 8 16
New Entrants without prior
legislative experience 10 15 6 17

TABLE 14
Statement Showing Prior Legislative Experience of Women Members from
Seventh to Tenth Lok Sabha by Terms of the House
Membership of Lok Sabha 7th 8th 9th 10th
Lok Sabha Lok Sabha Lok Sabha Lok Sabha

All the Nine Lok Sabhas — —_ —_ —
(9 Terms)
Eight Lok Sabhas - _— -_ -
(8 Terms)
Seven Lok Sabhas —_ - — -
(7 Terms)
Six Lok Sabhas —_ — - —
(6 Terms)
Five Lok Sabhas —_ — - 1
(5 Terms)
Four Lok Sabhas - - —_ 2
(4 Terms)
Three Lok Sabhas 3 2 4 1
(3 Terms)
Two Lok Sabhas 2 6 5 5
(2 Terms)
“ne Lok Sabha 4 13 4 9
(1 Term)

9 21 13 18

Total women members 28 4 27 36
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Conclusion

As has already been stated in the beginning, this
study is basically an attempt at making a factual analysis
of the membership of Lok Sabha in India along certain
criteria of educational, occupational, age, marital status
and previous legislative background of members. The
methodology followed for this study has been a
statistical and comparative method. The source of our
data has been the information provided by members
under the above specified heads which are in accordance
with the classifications permissible under the
Constitution. Hence, in this study a reader will not come
across the class, caste, religion or income background
of members that are presumably helpful in giving an
incisive understanding of the socio-economic
composition of the Tenth Lok Sabha. With this limitation,
the study has set forth before itself the task of making
an overview of the socio-economic profile of
membership of the Tenth Lok Sabha from the available
data. While from our available sets of data, educational
and occupational background of members are directly
relevant to the socio-economic nature of composition of
membership of the Tenth Lok Sabha, the other sets of
data like age, marital status, etc. will given an inkling
of the general profile of membership.

In view of the fact that we have received the bio-
data from only 504 members and that some of these are
not complete in certain respects, it may be presumptuous
to arrive at a definitive conclusion regarding the
representational dimension of the Tenth Lok Sabha.
Nevertheless this study has been attempted to indicate
the broad contours of change and continuity in the
profile of members of the Tenth Lok Sabha.

Keeping in tune with the continuity, it would be
observed that, as in the previous Lok Sabhas, in the
Tenth Lok Sabha also the middle-aged members, that is
those in the age group of 41-55, continued to attract the
attention of the Indian electorate. Judging by educational
background, there has been a gradual increase in the
representation of educated members in all the
Lok Sabhas, with the Tenth Lok Sabha surpassing all
previous records in returning the highest number of
Post-Graduate and Doctorate degree holders. With the
rise in education of members, there has been a
corresponding rise in the representation of teachers and
educationists in Lok Sabha (see Table-4 & Table-8). The
rise in the educational level of Lok Sabha would work
towards the future growth of a responsive system of
public governance in India.

An overview of the professional backgronnd of
members of Tenth Lok Sabha reveals that agriculturists
continue to have a preponderance in the Lok Sabhas.

PARLIAMENT OF INDIA : THE TENTH LOK SABHA (1991-96)

Barring the First and Second Lok Sabhas, all other
Lok Sabhas (especially Third Lok Sabha onwards)
exhibit a progressive increase in their representation
which reached an all time high of 44.14 per cent in the
Ninth Lok Sabha. The Tenth Lok Sabha has registered
a substantial decline in the representation of
agriculturists in comparison to that of the Ninth
Lok Sabha. But with a 32.09 per cent representation they
still constitute the largest segment in the Tenth
Lok Sabha. The sway of agriculturists in the professional
matrix of the composition of Lok Sabha signifies a
continued persistence of the agrarian character of our
economy and society. In contrast, the representation of
traders and industrialists has stagnated below 10 per
cent, barring the first four Lok Sabhas where their
representation was marginally above 10 per cent. In the
Ninth and Tenth Lok Sabhas their representation has
gone below 4 per cent with the latter showing an
all-time low figure of 3.15 per cent. In this sense, the
continued preponderance of agriculturists in the
Lok Sabhas till now would mean that the Lok Sabha in
India has become more and more reflective of society of

the grass-root level and a true representative of the rural
masses.

The category of political and social workers,
however, has improved its position in the Tenth Lok
Sabha, albeit, marginally, in comparison to the Eighth
and Ninth Lok Sabhas.

However, if all the professions listed under
occupational background of members are combined
together with the exclusion of those of agriculturists,
artists, former rulers, industrial workers/trade unionists,
political and social workers, religious missionaries,
traders and industrialists and businessmen, to make up
a single group representing the service-class then this
group clearly emerges as a dominant group. They would
come to constitute about 39.17 per cent representation
in the Tenth Lok Sabha. In the Eighth and the Ninth
Lok Sabhas, the professionals or Service-class had the
second dominant position after the agriculturists.
Similarly, if agriculture is treated as an industry or as
part of industry* and the profession agriculturists in
the Tenth Lok Sabha is combined with that of the traders,
industrialists and businessmen, then this combined
group would emerge as the predominant group in the
present House constituting around 39.76 per cent.

*Such education seems justified because (a) Government policies
have very often emphasised to treat agriculture as an industry
for the economic development of India, and (b) the agricultural
activity in India has no more remained isolated rather has
expanded to cover fisheries, animal husbandry, forestry, agro-
industry, etc.
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After taking together the numerical representation
of the combined group of industrialists and Service-
class and juxtaposing it with rising level of education
among members of Lok Sabha, it would appear that the
Lok Sabhas in India and especially the Tenth Lok Sabha,
have had a middle-class orientation.

However, if all the occupations are seen in isolation,
then the Lok Sabhas and especially the Tenth Lok Sabha
would point to its heterogeneous occupational make-
up.

The decline in representation of women in the Ninth
Lok Sabha (5.29 per cent) from their record level
representation of 8.1 per cent in Eighth Lok Sabha, when
contrasted with their satisfactory increase (7.07 per cent)
in the Tenth Lok Sabha, would tend to arouse a flicker
of hope for the future participation and representation
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of women in the political process in India and would
silence those who tended to view the fall in women'’s
representation in the Ninth Lok Sabha negatively. In
fact it would relegate the substantially low
representation of women members in Ninth Lok Sabha
to the background.

Another interesting feature of the Tenth Lok Sabha
to be noted is the record level of representation in it of
members having previous legislative experience which
may operate favourably towards the efficient working
of Parliament in the day-to-day transaction of legislative
and other business. No other political institution in the °
country is more reflective of the contemporary social
structure and social forces at work than the Lok Sabha.
And, the composition of the Tenth Lok Sabha provides
further credence to this assertion.
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SESSIONS OF THE TENTH LOK SABHA : AN OVERVIEW*

The Tenth Lok Sabha was constituted on 20 June,
1991 and held its first sitting on 9 July, 1991. This
* Lok Sabha was witness to several historic moments and
procedural developments. During its 16 Sessions, spread
over about four years and ten months and consisting of
423 sittings lasting over 2527 hours, the Tenth Lok Sabha
transacted a large amount of business, some of which
were of far reaching significance.

The Tenth Lok Sabha also witnessed several
unpleasant moments and heated debates/discussions
on controversial issues. In the ultimate analysis, although
the House could transact a large number of items of
legislative, financial and other business, it also witnessed
disturbances and adjournments owing to disorderly
scenes and interruptions as revealed in the following
sessional accounts.

First Session

The First Session of the Tenth Lok Sabha
commenced on 9 July 1991 and concluded on
18 September 1991. The House spent 345 hours and
50 minutes deliberating on various items of business in
its 49 sittings. Besides transacting financial business, the
House debated the Motion of Thanks to the President
for his Address to the members of Parliament. The Prime
Minister, Shri P.V. Narasimha Rao moved a motion of
Confidence on 12 July 1991 which was adopted by the
House. Though the Session mainly devoted itself to the
financial business, as many as 22 Bills were passed by
the House. Besides, 78 Private Members’ Bills on a
variety of subjects were introduced by members. In all,
208 questions were orally answered during the Session.
Four Half-an-Hour Discussions were also raised by the
members.

Second Session

The month-long, Second Session (Winter Session)
commenced on 20 November 1991 and concluded on
20 December 1991. The House sat for 22 days and spent
141 hours and 40 minutes on various kinds of business.
This Session would be long remembered for the decision
taken by the House on the Speaker’s proposal which
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was recommended by the General Purposes Committee
to televise the Question Hour proceedings of Parliament
on an experimental basis to begin with. In the sphere of
Legislative Business, as many as 13 Bills were passed.
44 Bills were introduced by the Private Members. A
very significant legislative measure passed on the last
day of the Session with near unanimity was the
Constitution (Seventy-fourth Amendment) Bill, 1991 and
the related Bill, viz. the Government of National Capital
Territory of Delhi Bill, 1991 which provided for a
Legislative Assembly and a Council of Ministers for the
Union Territory of Delhi.

Third Session

The Third Session was a long and eventful one.
The Session commenced on 24 February 1992 with the
then President, Shri R. Venkataraman addressing the
two Houses of Parliament. During this Session, the
telecasting of the Question Hour not only continued
but was also expended to other important proceedings
and debates. Important issues raised during the Session
included the Ram Janma Bhumi-Babri Masjid issue, the
Bofors gun deal and the contract awarded to M/s Asea
Brown Boveri (ABB) for the purchase of electric
locomotives. Being the Budget Session, the maximum
time was devoted to the financial business. However,
30 Government Bills were introduced and 20 Bills were
passed by the House. The eleven week long Session,
during which the House held 49 sittings lasting for
309 hours 12 minutes, came to a close on 12 May 1992.

Fourth Session

The six week long Fourth Session, which
commenced on 8 July 1992 and concluded on 20 August
1992, with 31 sittings of nearly 164 hours, was indeed
a stormy one. During this Monsoon Session, no business
could be transacted on four days due to pandemonium
in the House. The main issues that came up before the
House were Ayodhya, the securities scam and the
interim order of the Speaker allocating separate seats to
twenty members in the House following a crisis in the
Janata Dal Parliamentary Party. The House also
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discussed and negatived the first No-Confidence motion
against the Government. In the sphere of legislative
business, 20 Bills were passed by the House, important
among them being the Bhopal Gas Leak Disaster
(Processing of Claims) Amendment Bill, 1992; the Capital
Issues (Control) Repeal Bill, 1992; and the Special Court
(Trial of Offences Relating to Transactions in Securities)
Bill, 1992.

Fifth Session

The Fifth Session of the Tenth Lok Sabha, which
commenced on 24 November 1992 and concluded on
23 December 1992, was short, yet eventful. The House
held eighteen sittings lasting for 101 hours and
43 minutes. Marred by an interlude of over a week
owing to the developments in Ayodhya and the resultant
turmoil that engulfed the nation, the business scheduled
was often thrown into disarray and the Government
was faced with the second No-Confidence Motion. The
overbearing impact of the Ayodhya crisis and its fallout
apart, the House discussed and passed a few significant
Bills, and deliberated on some pressing issues, such as
wheat imports, rise in fertilizer prices and the
implications of the Dunkel Proposals on Trade
Negotiations.

Another significant development during the Fifth
Session was that for the first time in the history of the
Lok Sabha, the Session commenced with the playing of
the ‘National Anthem’ in the House. The matter, which
had engaged the attention of the leaders for quite some
time, was finally decided at a meeting the Speaker had
with the Leaders of Parties/Groups in the House on 24
November, 1992.

Despite the fact that the legislative business of the
House was affected by frequent interruptions which
resulted in the loss of about 26 per cent of its valuable
time, no less than 11 Bills were passed during the
Session. Significant amongst these were the three
constitution (Amendment) Bills which were passed
unanimously. The two constitution (Amendment) Bills
pertaining to the Panchayati Raj Institutions and Nagar
Palikas, as reported by the Joint Committee, were taken
up together. The third, the Constitution (Seventy-fifth
Amendment) Bill provided for increased reservation of
seats for Scheduled Tribes in the Legislative Assembly
of Tripura. Important among the other Bills passed were
the Representation of the People (Amendment) Bill, 1992
enacted as a sequel to the Constitution (Seventy-fifth
Amendment) Bill; the Citizenship (Amendment)
Bill, 1992; and the Central Agricultural University Bill,
1992.

Sixth Session

The Sixth Session of the Tenth Lok Sabha
commenced on 22 February, 1993 with the President
Dr. Shanker Dayal Sharma addressing, for the first time,
the two Houses of Parliament assembled together in
the Central Hall of Parliament. The first ever experience
with the functioning of the Departmentally-related
Parliamentary Standing Committees (DRSCs), the first
ever discussion on a motion for the removal of a sitting
Judge of the Supreme Court, and the successful
conclusion of the 89th Inter-Parliamentary Conference
hosted in New Delhi were, but a few of the historic
events which made this Session a memorable one.
Coming close on the heels of the Session was the
decision of the Speaker in the Janata Dal case given on
1 June 1993 under the Tenth Schedule to the
Constitution, popularly known as the Anti-Defection
Law.

The gist of the Order of the Speaker in the Janata
Dal case is as follows :

(1) It was held that the 20 members of Parliament
who were signatories to the application given
by them on 7.8.1992 were the members of
Parliament on 7.8.1992 and the request made
by them in the said application was allowable
and was allowed with respect to the sitting
members at that point of time.

(2) It was held that Sarvashri Ram Sundar Dass,
Govinda Chandra Munda, Gulam
Mohammed Khan and Rambadan had
incurred disqualification for being members
of Lok Sabha and had ceased to be the
members of Lok Sabha w.e.f. the date of the
order r.e. 1.6.1993.

(3) The petitions for disqualification against the
remaining 16 members were dismissed on the
ground that when these members separated
on 7.8.1992, they were sitting members of the
Lok Sabha and were equal to one-third
members of Janata Dal Legislature Party.

In his detailed and considered decision the Speaker,
Shri Shivraj V. Patil, pointed out that “The Tenth
Schedule of the Constitution of India had served to a
great extent the purpose for which it has been brought
into existence. It has some weak points and defects too.
They are now thrown up and have become quite visible.
They should not be allowed to continue in the body of
the law”.

The Speaker, however, observed, that the law should
be made more comprehensive so as to provide for
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possible situations which could crop up in interpreting
and enforcing the law such as matters pertaining to
party activities outside the Legislature, the question of
who should decide on cases relating to the anti-defection
law, and the applicability of the whip.”

Being the Budget Session of the year, financial
business remained the primary focus of the House.
Discussion on several other prominent issues in this
long and eventful session generated much heat in the
House. 46 Bills were passed by the House, including
the Acquisition of Certain Area at Ayodhya Bill, 1993
which provided for the acquisition of certain disputed
area at Ayodhya by the Union Government.

The 45 day Session was concluded on 14 May, 1993.

Seventh Session

The Seventh Session (Monsoon Session) which
began on 26 July 1993 and ended on 28 August 1993,
was indeed a turbulent one. With the major Opposition
Parties adopting a united stance on the motion of
No-Confidence in the Council of Ministers, which was
the third during the Tenth Lok Sabha, the House
witnessed a close trial of strength. The other prominent
issues included discussion on the order of the Election
Commission deferring all elections and the proposed
Bills seeking to prevent misuse of religion during
elections. Discussion on these issues apart, the House
passed a number of important Bills, including an
amendment to the Constitution, approved significant
budgetary provisions and deliberated upon several
matters of public importance.

The Background Note on a Review of Drug Policy,
1986, which was laid on the Table of the House on
12 August 1992, was first examined by the Standing
Committee and the Report thereon presented to the
House on 6 August 1993. Thereafter, a Government
Motion on the subject was discussed in the House on
19 and 21 August 1993.

Eighth Session

Normally, the Winter Session commences in the
third week of November but the commencement of the
Eighth Session was delayed because of the elections to
the State Legislative Assemblies in Himachal Pradesh,
Madhya Pradesh, Rajasthan and Uttar Pradesh and in
the National Capital Territory of Delhi. The Eighth
Session commenced on 2 December and concluded on
30 December 1993. The House held 20 sittings lasting
for 94 hours and 17 minutes. The business schedule
was thrown out of gear for about six days, the first few
days with the BJP members demanding the release of
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their Party President, Shri LK. Advani and later on,
some more days with the National Front and the Left
Front members expressing their concern over the
implications of the Dunkel Draft on trade negotiations.
Nevertheless, the House transacted substantial business
and passed some important Bills, including the Chief
Election Commissioner and other Election
Commissioners (Conditions of Service) Amendment Bill
and the Protection of Human Rights Bill. The House
also discussed the Report of the Joint Parliamentary
Committee (JPC) to enquire into the Irregularities in
Securities and Banking Transactions; the population
problem facing the country and the earthquake tragedy
in Maharashtra.

The Prime Minister announced on 23 December
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